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INTRODUCTION 

1, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf tbis Hundred. and 
Sixth Report on action taken by Government on the recommenda-
tions of the Public Accounts Committee contained In their 79th 
~  (Fifth Lok Sabha) relating to Ministry of Railways. 

2. On the 26th May, 1973 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government In pursuance 
of the recommendations made by the Committee in their earlier 
Reports. The Sub-Committee was constituted with the following 
Members:-

Shri H. N. Mukerjee--CoftvmeT 

2. Shri Sunder Lal 
3. Shri Biswanarayan Shastri 
4. Shri M. Anandam 
5. Shri Nawal Kishore 
6. Shri H. M. Patel 

1 
I 
~ MembeT, 

J 
3. The Action Taken Sub-Committee of the Public Accounts 

Committee (1973-74) considered aoo adopted this Report at their 
sitting held on the 7th January, 1974. The Report was finally adop-
ted by the Public Accounts Committee on the 31st January, 1974. 

4. For facility of reference the main conclusions/recommendations 
of the Committee have been printed in thick type in the body of 
the Report. A statement showing the summary of the main conclu-
sionslobservations of the Committee is appended to the Report 
(Appendix) . 

5. The Committee place on record their appreciation of the assis-
tance rendered to them in this matter by the Comptroller and Audi-
tor Gtmeral of India. 

NEW DELiII; 

FebruaTtJ 4, 1974 

Maglu. 15,i895 (S) 

(v) 

JYOTIRMOY BOSU 
Chairman, 

Public Accounts Committt!t! 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with action taken by 
Government on the recommendations contained in their 79th Re-
port (Fifth Lok Sabha) on paragraphs relating to Railway Operation, 
Expenditure etc. included in the Report' of the Comptroller and 
Auditor General. of India for the year 1970-71-Union Government 
(Railways). Action Taken Notes have been received in-respect of 
all the 41 recommendations contained in the Report. 

1.2. The Action Taken Notes on the ~  of the 
Committee have been categorised under the following heads: 

(i) Recommendationsiobservations that have been accepted by 
Government. 

S. Nos. 1-3, 5-10, 12, 13,  16, 17, 20, 21,  23, 24, 27-29, 32-34, 
36, 41. 

(ti) Recommendationsiobservations wbich the Committee do 
not desire to pursue in the light of the replies of the 
Government. 

S. Nos. 11, 26. 

(m) Recommendations/observations replies to which have not 
been accepted by the Committee and whieh require reite-
ration. 

S. Nos. 4, 18, 19, 25. 

(iv) Recommendationsiobservations in respect of which Go-
vernment have furnished interim replies. 

S. Nos. 14, 15, 22, 30-31, 35,  37, 3S-40. 

1.3. The Committee hope that final repUes In reprd to recom-
mendations to whieh only interim repUes have SO far been f1U1lltlaed 
wID be submitted to them expeditiously after getting them vetted 
by Audit. 

1.4. The Committee will now deal with action taken on some of 
the recommendations. 
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Cost of operation of trains-Paragraph 1.8 (S.No. 1) 

1.5. Dealing with the cost of operation of trains on Indian Rall-
ways, the Committee h&d in paragraph 1.3 made the following 
observations:-

"The Committee regret to note that the (.'Ost of operation of 
trains is not scientifically ascertained and the increase 
from year to year analysed for exploring the reasons and 
taking remedial measures. The percentage increase or 
decrease in the cost of operating a passenr;ter train Km. in 
1970-71 over 1967-68 varied between (+) 6 & <+34) for 
B.G., (-) 23.6 and <+) 27 for M. G. anI (-20) and <+) 
59.9 for N. G. in different Zonal Railways. The percent-
age variation in respect of goods train Km. was from (+) 
2 to (+) 54 for B. G., (0) 12 to (0) 71 for M. G. and (-+-) 
0.7 to <+0) 16!6 for N. G. The Railway Board are unaDle 
to satisfactorily explain the wide variations against the 
combined escalation factor in respect of cost of staff, fuel, 
stores etc. as between 1967-68 and 1970-71 which is of the 
order of 21 per cent. They hav£!' contended that the cost 
per train Km. is not a correct or accurate index. Accord-
ing to them the more accurate index will be the co&1 per 
net tonne Km. for goods operations and the cost per vehi-
cle Km. for coaching traffic. A broad analysis on thjg 
basis has indicated that takinp the Indian Railways as a 
whole the increase in cost has been well below the escala-
tion limit of 21 per cent on all he three gaugefl. However, 
the cost in respect of Broad Gauge and Metre Gauge in 
a number of Railways have exceeded the 21 per cent es-
calation mark. The Committee desire that the proportion 
of the fixed cost aoo variable cost in resPf?'ct of the cost of 
operation should be assessed and ~  increase in 
variable cost should be analysed for each Railway Gauge 
so as to control the expenditure on Railway. operation. An 
exercise of this kind should be started from the next 
financial year." 

~  In their reply dated the 23I'j October. 1973. the Ministry of 
Railways (Jlailway Board) have stated: 

"The' observations of the ~  are noted. An exerciae of 
the kind suggested will be attempted during the current 
year. The ,results of the analysis will bp. advised to the 
Committee." 



1.7. Tbe Committee had desired tbat the proportion of the fixed 
cost and variable cost in respect of the cost of operation of trains 
should be a.uesaed and significant increase in variable cost should 
be analysed for each railwayjgauge and tbat an exerrise of this kind 
should be started from tbe financial year 1973-74 "ith a view to bav-
ina an effective and continuous control over the expenditure on 
Rallways operation. In reply, the Railway Board have stated that 
It will be attempted during the current year. The Committee re-
gret the apparent oflicial indifference to 'tbe value of the exercise re-
commended by tbem. They would impress upon tbe Ratitway Board 
tbe necessity to bave a regular arrangement in tbis rf!gard from the 
current year onwards. 

lmpoaition of restrictions on booking of goods traffic-Paragraph 2.21 
(S. No.4) 

1.8. Commenting on the restrictions imposed on booking of goods 
traffic for lack of capacity in StationslSections and transhipment 
points, the Committee had in paragraph 3.21 observed as under:-

"What worries the Committee more is the admitted lack of 
capacity of Railways to handle the traffic which can only 
be attributed to unplanned capital investments on Rail-
ways so far. A systematic study of restrictions imposed 
for lack of capacity in stationsjsections and transhipment 
points should serVe as a guide for taking up the essential 
works for execution on a priority basis to remove these 
bottlenecks. The action taken in this regard may be re-
ported to the Committee." 

1.9. In their reply dated the 23rd October, 1973, the Ministry of 
Railways (Railway Board) have stated: 

"In regard to Committee's observations that 'the admitted 
lack of capacity of railways to handle the traffic which 
can only be attributed to unplanned capital investment on 
railways so far' it is submitted that this conclusion is not 
justified. 

Planning for and provision of additional rapacity on the 
Indian Railways on different sections is based primarily 
on the estimates of anticipated traffic as given by the 
various Ministries and duly approved by the Planning 
Commission. All capital investments on the Indian Rail-
ways are, therefore, designed to comply with the targets 
for movement set before them by the Planning Commis-
sion. In a developing economy, however, the possibility 
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of certain sectors of economy not coming up to the ex-
pectations cannot be ruled OUL As a result, there may ~  

some sections where the anticipated tra1ftc for which addi-
tional facilities have been provided by the 'Railways has 
not actually materialised while, on some other sections, 
traffic has developed beyond the anticipations. Such 
cases, though a few in number, are obviously beyond/the' 
Railways' control. It is, tftererore, submitted: that:it WOuld' 
not be correct to say that lack of capacity to handle tr&ftlc· . 
on certain sections is attributable to unplanned caplt3l in-
vestments on the Railway. 

Planning of capacity for the maximum traffic that might offer 
for a limited duration of time  in a year wOllld entail pro-
hibitiVe investment on the one hand and idling of ('apa-
city during major part of the year on the other. That is 
why line and terminal capacity works are planned for 
traffic required to be handled on a sustained basis with 
some allowance for fluctuations and not the maximum 
traffic that may be offering for short spells only. 

Occasional and sudden spurt in traffic-quantuDl as well as 
pattern-is regulated by imposition of temporary restric-
tions to somewhat even out the movement. Likewise: no 
planning can take into account interruption to communi-
cation due to unforeseen causes like floods, breaches, acci-
dents, civil disturbances and labour trouble etc. and in 
order to avoid congestion, temporary regulation of traffic 
becomes inevitable. Again, in order to meet obligations 
in national emergencies like war, drought, etc., defence 
and relief traffic has to be given top-most priority and 
less important traffic has to be regulated by imposition of 

suitable restrictions. 

In a wide net-work of about 60,000 route kms and having 
over 7,000 stations, it is difficult to ensure sl1100th opera-
tion all the time all over unless sufficient cushion in capa-
city is provided by planning resources much in excess of 
the :requirement for movement of traffic on a regular and 
sustained basis which we can ill-afford on account of ob-
vious financial and physical constraint.s. What is mate-
rial is not-the number of days on the entire network but 
for how many days in the year a particular stream of 
traftlc was restricted. Such an analysis will show that the 
incidence of restrictions on individual streams of traffic 
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is flot much and that even such restrictions ne by and 
large due to unforeseen reasons and cannot be attributed 
to unplanned development of capacity." 

.1.10. The Committee had suggested that a systematic study of 
restrictions imposed for lack .. f capacity in stations/sections and 
traoshipment points should serve as a guide for taking up essential 
works for execution on a priorit'y basis to remove the bottlenecks. In 
this ~  they would recall tbat the Railway Board had inti-
mated that· one of the reasons for the disability of the section or 
station i. the traffic ftowing regularly in excess of the seCtion or 
tenninal or transhipment capacity (vide paragraph 2.3 of the 79th 
Report). The Committee would, therefore, like to reiterate that the 
restrictions imposed for want of capacit'y on railways to handle the 
traffic should be continuously analysed for remedial action at the 
Railway Board's level. 

Mis.'iing and unconnected coal wagons-Paragraph 3.18 (S. No.8) 

1.11. In paragraph 3.18, the Committee had made the following ob. 
servations in regard to missing and unconnected coal wagons: 

"The Committee find that the de'bit and credit balances being 
nearly equal there is a false sense of complacency. In 
this connection the Committee wish to observe that 
there is a need to ensure the accuracy of the figures espe-
cially those relating to credits as the possibility of the 
wagons in respect of which compensation was paid to pri.· 
vate parties being accounted for as unlinked loco coal 
wagons could not be ruled out. The Railways have paid 
compensation on missing private coal wagons to the tune 
of :as. 90.1 lakhli during 1970-71. The Committee expect 
that there ought to be a thorough check of the position in 
this regard." 

1.12. In their reply dated the 10th October, 1973, the Ministry of 
Railways ~  Board) have stated:-

"A series of meetings have been held with the Railwa.ys con-
cerned to improve the system for proper documentation 
in respect of booking of the loco coal wagons from the col-
lieries, their transit and final receipt at the loco sheds. Some 
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of the more important decisions which have been taken, 
and are being implemented, are indicated below: 

(i) The forwarding note Nos. will be the basic document for 
linking the loco coal wagons with receipts instead of Rail-
way Receipt Nos. The forwarding note number will also 
be recorded on the wagon labels together wi·th forwarding 
station code and the colliery code concerned. 

(ii) In cases of diversion of loco coal wagons to other lOCO 
sheds on. the same railway or to other railways, parti-
culars should be properly documented and intimations 
sent, inteT alia, to the original consignees. 

(iii) Manual linking would continue. 

(iv) The computer centre on the South Eastern Railway will 
additionally put into effect a programme of linking on 
despatch basis commencing from March 1973, collecting 
the basic information from all the railways. This ex-
periment has started; the final results of this new ap-
proach will be known after some time. 

(v) In respect of (a) wagons despatched to a railway not 
linked at all with any receipts and (b) residual receipts 
on the railway not linked at all with any despatch ,,-
cord, full particulars will be sent direct to the C.C.S. 
(Claims of the original destination station for under-
taking investigation in regard to the claims received and 
paid, as a part of the centralised linking experiment. 

(vi) Instructions have also been issued for making individual 
cards for loco coal wagons which will be carried by the 
guards of the trains successively right upto destination 
and ultimately delivered to the loco foreman of the re-
ceiving station. 

As the revised procedure has been and lor is being brought into 
effect, it would take some time before the effectiveness of the mea-
sures is available for scrutiny. 

The Committee are however assured that this matter will be 
examined continuously at a high level to ensure that the documenta-
tion system is set up on a proper footing so that the percentage of 
missing and unconnected loco coal wagons is reduced to the mini-
mum." 
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1.13. The Committee had noticed that the debit and credit 
bal. aces under the suspense head "Purchases-(Coal)" as on 31st 
March, 1971 being nearly equal, there was a false sense of com-
placency. They had obs'erved that there was a need to ensure the 
accuracy of the figures especially those relating to credits as the 
~  of the wagons in respect of which compensation was paid 
to the private parties being accounted for as unlinked loco coal 
wagons could not be ruled out. The Committee expected that there 
would be a thorough check of the position in this regard. The repiy 
of the Railway Board, unfortunately, does not suggest that this was 
done. The Committee, therefore, wish to reiterate that the figures 
should be thoroughly checked early and the results intimated to 
them. 

Eastern Railway-Excessive consumption of fuel-Paragraph 3.29 
(S. No.9). 

1.14. Referring to the excessive consumption of fuel on the Eastern 
Railway, the Committee had in paragraph 3.29 made the following 
observations: 

"The Committee have been stressing the need for economy 
on fuel consumption. They are concerned to note that a re-
view of the position for the years 1969 and 1970 on Eastern 
Railway alone revealed excess consumption of coal valued 
at Rs. 98.12 lakhs and HSD oil valued at Rs. 9.41 lakhs over 
the target fixed by the Administration. 54.8 per cent of 
the excessive consumption of coal was due to ~ 

ment of crew', 'defective maintenance of engines' and 'pil-
ferages'. The Railway Board are not able to furnish the 
information in respect of all the other Zonal Railways. 
This is a plea the Committee can hardly accept as the 
Zonal Railways should watch the performance against the 
targets fixed by them. Such a centralised watch should 
be started forthwith in order to effectively check wastages 
and pilferages of fueL" 

1.15. In their reply dated the 2:1rd October, 1973, the Ministry of 
Railways (Railway Board) have stated: 

"It has already been explained in replies to points Nos. 178, 
179 and 180 on the para that trip rations are like targets 
to be achieved and variation in actual consumption over 

the trip rations ('an not necessarily be termed as excess con-
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sumption as various operating factors influence'il\eactual 
consumption during the trip. As per findings· of the de.: 
partmental Committee, the excess consumption after malr;i!. 
ing allowances for the adverse operating ·factors, was'only 
1.4 per cent and staff were penalised for the ,same. 

The fw!l performance with reference to the trip rations 'ftxed 
is watched on all the Zonal Railways. AU cases of engines 
and drivers heavy in fuel consumption are analysed,' and 
suitable corrective action' is taken. Drivers Who are 
found to consume excess fuel in any trip due to avoidab1e 
·reasons,.are penalised. Besides taking 'up with engine crew 
heavy in fuel, the locolfuel Inspectors travel on the foot 
plate of the engines and guide the staff in proper firing 
techniques to achieve economy in fuel consumption. The 
fuel performance is reviewed regularly in the Divisional an 
Railways Head Quarters in monthly meetings. A copy of 
the instruction issued to Railway (Board's letter no. 65/ 
Fuelf285 dated 5-1-1968) in this connection is enclosed. 

(Annexure) ." 

ANNEXURE 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

No. 681Fuel 285 New I:_Ihi, dated the 5th January. 1968 

To 
The General Managers, 
All Indian Railways. 

SUBJECT: -To achieve 6 per cent economy in fuel bill. 

The Board, vide their letter No. 671Fuel1289i9 dated 3-1-1968, have 
stipulated that all endeavours should be made with immediate effect 
to achieve a 6 per cent economy in fuel hill. 

2. In order that the target of real economy in fuel both for coal 
and HSD oil is reached, Board desire that the total. fuel consumed 
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against total traffic moved (GTK) and the fuel consumption rates for 
the 'Various services are reviewed once a month both at the Head-
quarters' level in the Heads of Departments' meeting as well as in 
D ~D  level in the Branch Officers' meeting. 

3. The Board also desire that during the monthly meetings, the 
following items concerning fuel economy should be invariably gone 
into :-

'(i) At the Division/District level meetings, specific reasons for 
deterioration in the consumption rates for any .particula-r, 
service or excess consumption in a particular loco 
shed are indicated for taking remedial measures as 
required. Factors like (a) Increase in tum-roundldrop in 
speed, (b) Drop in the trailing load (This factor has as-
sumed higher importance due to replacement of smaller 
type steam locos by bigger ones), (c) longer steaming hours 
in shed due to inadequate control exercised by ALFs or 
incorrect forecasts of trains, (d) short supply of fire 
bricks, piston gland packings, piston and value rings smoke 
tubes and superheater elements etc. (e) surplus steam--
locos (due to fluctuation in traffic electrification!dieselisa-
tion or otherwise) not being stored in good repair, (f) 
pilferage ofcoallHSD oil from loco sheds, running trains 
etc., are to be gone into with a view to pinpoint the weak 
points. 

(li) In the Heads of Departments' meeting at the Headquarters' 
level, a review of the fuel consumption rates Division! 
District-wise and Railway as a whole should be made with 
a view to achieve real economy in fuel. 

4, A pre-requisite to getting  results in the monthly meetings pro-
posed is the prompt availability of performance data concerning fuel. 

Please acknowledge receipt of ,this letter. 

Enel: Nil. 

(Sd!> 

(A.K. Mukherjee) 3-1-68. 

Joint Direct01', Mechanical Engineering 
(FlA.ei). 

Railway Board 
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1.16. According to the Committee the Zonal Railways should watch 
the performance against the targetH fixed by tbem for the CGnsamap-
fion of coal and HSD oil. They had recommended that a eeatraiQed 
watch should be started forthwith in order to effectively check wast· 
tages and piiferages of fuel. A copy of the instructions issued by the 
Railway Board in January, 1968, now furnished to the Committee, 
does DOt specifically cover the review of performance with ref.rellCe 
to the trip ration fixed. The Committee would, therefore, like to sus-
gest that an analysis of the variation between the trip ration and 
the actual consumption should be carried out' periodically Ity each 
Zonal Raiiway on the lines of the ~~  survey conducted recently 
in 5 major loco sheds to take appropriate action to effect economy on 
fuel. . 

South Eastern, South Central, North Eastern, Western and i'lorthest 
Frontier Railways-Heavy shortage in stock verification of Coal-· 
Paragraphs 3.47 and 3.48 (S. Nos. 1.3 and 1.4) 

1.17. Dealing with the ratios for converting the volume of coal into 
weight, the Committee had in paragraph 3.47 observed: 

"In order to come to a reasonably accurate assessment of 
shortages of ratios for converting the volume of coal into 
weight should be scientifically fixed. The Committee noted 
that ratios fixed in August, 1966 were reviewed in 1968 
when it was found that -those adopted by the various Rail-
ways differed very widely and that retrials are being un-
dertaken.  The Committee desire that realistic and uni· 
form .conversion ratios for various grades of coal should 
be laid down without delay. The Committee would also 
suggest that the ratio should be reviewed periodically once 
in two years in the light of field experience to effect ne-
cessary improvements." 

1.18. In their reply dated the 10th October, 1973, the Ministry of 
Railways (Railway Board) stated: 

"Average conversion ratios fixed for different grades of coal 
produced in different coal fields are used by ~  

Bulk density of coal varies with the grades of coal. coal-
field to coalfield and between collieries in the same coal-
field for same grade of coal, the percentage of slack and dust 
content in the particular consignment an..d the degree of 
packing. Such being the case, however, accurately the 
average conversion ratios are fixed and revised frequently. 
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variation cannot be ruled out. The conversion ratios are 
currently under review and will be advised to the Railways 
as early as possible. It is proposed to conduct reviews every 
four years against the two year period suggested by the 
Committee as the collection and analysis of the data takes 
considerable time." 

1.19. The Committee woalll like to stress that the review of the 
. ~  ratioa of cOlli .. ,. be expedlti ...... y eompleted aad the 
ratios revised reaHstieaUy. 

1.20. In paragraph 3.48 the Committee had recommended that 
there should be proper arrangements for weighment of coal both at 
*he time of receipt and issue. 

1.21. In their reply dated the 10th October, 1973, the Ministry of 
:Railways (Railway Board) have stated: 

"There are at present no weighbridges in the loco sheds to 
undertake weighment of coal wagons and locomotives. 
The proposal for having all incoming coal wagons and 
issues weighed at major sheds has to be considered in the 
light of the following:-

(i) Installation of weighbridges of heavy capacity capable of 
weighment of locomotives before and after coaling would 
involve heavy capital outlay and recurring expenditure 
for their maintenance and operation. 

(ii) Steam locomotive consumes coal and water even while it 
is stationary. Consequently, the difference between the 
Weights of locomotive before and after coaling would not 
give correct weight of coal issued as some coal and water 
in the tender would have been consumed during the 
interval. 

(iii) It affects turn-round of engines by causing extra deten-
tions for weighment. 

The availability/possibility of manufacturing the. heavy capacity 
weighbridges, the financial 'impUcations and operational difficulties to 
be encountered will have to be gone into in detail. For this purpose 
a departmental Committee has been constituted to suggest how best 
the recommendation can be implemented. Further action will be 
taken in the light of the report submitted by the Committee." 

I.!!. The Committee desire that' the l'eeommendatioos of the 
.epartmental Committee constUute4 to go into 'the question of in· 
,tallatioB of welahbri4ps in large sheds as also the aetlon take .. 
thereon may be made avaUable to them within 3 months. 

2894 L.S.2. 
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Di8crepancie. in inventory ~  (S. No. 15) 

1.23. Commenting on the discrepancies 1n inventory records for 
the period 1968-69 to 1970-71, ·the Committee had in paragraph 4.7 
observed as under: 

"The Committee ,are concerned to not! considerable discre-
pancies in ~ records. As against -total transac-
tions amounting to Rs. 564.86 crdNe,Rs. 583.15 erores and 
Rs. 604·84 crores during 1968-;69, 1969-70 and Rs. 2.80 crores, 
Rs. 3.52 crores and Rs. 7.83 crores and shortages aggre-
gating Rs.3. 71 crores, Rs. 3.02 crores and Rs. 6.71 crores 
respectively. Thus unsatisfactory maintenance of the 
. stores records for receipt, custody and' issue of stores and 
inventories is clearly indicated. Only a thorough invest!-
eation of the discrep8DCies will reveal the nature of ac-
counting irregularities and the extent of actual losses due 
to pilferage etc. The Committee would, therefore, stress 
that these should be investigated promptly and results 
intimated to them." 

1.24. In their reply dated the 2nd November, -1973, the Ministry 
of Railways (Railway Board) have stated: 

"The observations of the Committee are noted. The Railways 
have been instructed -to' investigate the surpluses and 
shortages for 1971-72 and 1972';73 and intimate the result. 
The Committee will be advised of the outcome of the in-
vestigation in due course." 

1.%5. The Committee DOte that instructioall have beeD issued to 
.... estl .. te t1te ~ I  sbortatel Of inveatory for the yeant 
U'71-1Z aDd 1"2-13. As 'there w ...... ,HiUy ltea"Y blcidence of 
discrepaucies during 19'70-11, the Committeedeaire tlaat the discre-
pancies for, that year also may be iavesU,atett. 

Southern Railway-UnneceBBary creation of traffic facilities for 
movements Of boulders to Tuticorin--Harbour Froject-Paragraph 
5.35 & 5.35. (S. Nos. 18. & 19) . 

1.26. DealinlJ·liUth the traffic factUUs.\ cr_ted by .1tbe 'Southern 
~  the inttance of the-~  Shipping & T.ransport-tot 

. ~ movement ·of b'J,llders,to Tuticorin HarbourP.roject, the <lIm-
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mittee had in paragraphs 5.34 and 5.35 made the following observa-
tions: 

"The non-utilisation of the capacity created for the movement 
of boulders to the Tuticorin Harbour Project is a typical 
i,nstance where the Railways were given an incorrect fore-
cast of traffic by the user Ministry. The Committee cannot 
appreciate as to why the Railways did not subject the 
anticipations of the Ministry of Transport to a clow scru-
tiny before deciding upon investments 'of the order of Rs. 
11.50 lakhs on an urgency basis. The Project has also in-
volved investment of a sum of about Rs. 13 lakhs on 
RaHway siding etc. As against the estimated movement 
of 3 million tonnes of boulders by rail comrnencing from 
bt July, 1965, the quantity moved during seven years 
,ended 31st March, 1972 was a mere 0.59 million tonnes. 
This was explained as due to delay in sanctioning the 
Harbour Project as a whole. Thus the rail facilities were 
provided without ensuring integrated execution of the 
project as a whole. It is surprising how the Ministry of 
Transport and Shipping could give indication regarding 
the transport requirement prematurely which led to un-
necessary creation of traffic capacity. Such a casual ap-
proach to investment of public money cannot but be 
deprecated by the Committee. The whole matter, ~ 

requires investigation to obviate recurrence." 

~  matter causing serious concern is that having indi-
cated that the entire traffic would be moved by rail, the 
Harbour Project had allowed diversion to road. How 
conaiderable was this diversion can be seen from the fact 
that a quantity of 1.57 lakhs tonnes of boulders were 
moved by road from Ambasa1nudram to Tuticorin Har-
bour Project during 1969-70 and 1970-71 as against rail 
movement of 2.34 lakh tonnes. The plea that the road 
transport is cheaper cannot be accepted in the absence 
of economics of the rail and road transporis having been 
worked out and in view of the lower rates quoted by the 
contractor for movement by rail. The Committee, there-
fore, desire that the Ministries of Railways and Transport 
and Shipping should go into this queftion ,in, detail and 

" worm the, ComlXlittee of the steps, tekea' to enllUre ~ 

the rail capacity createdspeciftcally for ~  

for the harbour is being put to effective use." 
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1.2·7. In their reply dated the 17th November, 1973 the Ministry 
of Shipping & Transport (Transport Wing) have stated: 

"When the scheme for development of Tuticorin Harbour as 
a major port was drawn up in 1963 it was envisaged that 
for arrnourlng the breakwaters, about 3 million tonnes 
of stones each weighing 3 to 8 tonnes would have to be 
brought to the harbour site from Ambasamudram. On 
this basis, the Southern Railway was asked to provide the 
necessary siding facilities as well as line capacity works 
for moving the stones. 

Then the layout of the harbour, cross section of breakwaters 
etc.. were finalised later by model studies in the Central 
Water and Power Research Station, Poona, a detailed 
project estimate was worked out in November, 1964 ac-
cording to which the quantity of armoured stones to be 
moved from Ambasamudram was estimated at 1.75 million 
tonnes. 

In accordance with the revised estimates for the movement 
of stones, the quantity conveyed by rail and road are 
furnished below: 

Total estimated requirement of armour stones for the project 
(Re{iBed) ....... 18· 00 takh tonnes. 

Quantity of Boul -fen move:i upto a<>-Io--1973 • 8· 08 talth tonnes. 

Quantity of 8oul1en further expected to be ~  by rail upro 
en:i of Poroject . 4'65 lalth tonnes. 

In regard to the more intensive utilisation of the rail capacity 
created specifically for carrying materials for the harbour, 
it is submitted that it has since been decided that in 
addition to utilising rail facilites for movement of armour 
for the construction of South and North Breakwaters, 
certain quantities of metal and spalls required for the 
casting of cement concrete blocks would also be moved 
by rail. Already, after June, 1973, 70 tORnes of X stones, 
3,004 tonnes of spalls and 758 tonnes of stone metal have 
been moved by rail." 

I... A thorough mveatigatin iato the ci.mlmetaaees leadiq to 
~~ of premature ....... of boulder traIle 1ty t'he Ministry 
ef Ship,u. • Transport .. allO the .... 1OD8 for c01lsidel'llble diver-
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sion 01 boulder uaflkto rCl8d should'" mMe lortla"ida', tbe Minis-
try of ShlppiDC Ir; tralUlport. Such investigation repe&tably does 
not appear to have been made despite a ~ .....--by tbe 
Committee. The results of the iDvestiption tocether with the aeticJa. 
taken for fixing individual respClDsibility for tbe Ia.... at various 
stages may be communieated to ~ COIIlDllUee. 

Centr(ll Railway-Singrauli-Katni PToject-Paragraph 5.64 (S. No. 
22) . 

. 1.29. In paragraph 5.64, the Committee had made the following 
observations in ~  to the construction of Singrauli-Katni line: 

. } . ' 

"The railway line to provide an 'Outlet ~ SmgtauIicoal ~  
towards KBtl'li was ~ thefl'Th,ird 1'1an ;agalnst 
the provision of 200 JIiriles required in-ronnectfon with the 
develop\tlent of c081'il'ldustry. The ~  ~ ~
ment Corporation is stated to have indicated itl J'iiile, 1960 
that the future plans for the Singra).lli coalfield was to 
feed the consumers in Central and Western India from 
this source. Further development of mines to 10 mi1lion 
tonnes level was expected by the Fourth Plan by which 
time the Singrauli-Katni line was also scheduled for 
completion. It was on this basis that the line was sanc-
tioned in December, 1962. However, on 16th August, ~ 

the Ministry of Mines are stated to have informed the 
Planning Commission that they were not in favour of in-
cluding Singrauli-Katni line against the Third Plan pro-
vision. Unfortunately this letter did not come to tJ'te notice 
of the Railways until November, 1967. The Committee 
have been given to understand that the construction of 
the line was considered by a COJt1mittee of Cabinet (Eco-

~ Coordination) on 18th August, 1962. The Committee 
have not been made aware of the exact considerations that 
weighed with the Cabinet  Committee and the date before-
them in deciding upon the construction of the line. They 
would also like to know whether the objections of the 
Ministry of Mines were brought to' the notice; of the-
cabinet Committee at any time." 

1.30. In their reply dated the 7th November, 1973, the Ministry 
of Railways (Railway Board) have stated; . 

''The observations of the Commiftee are noted. 

As regards Committee's enquiry regarding the exact considera-
tion that weighed with the Cabinet Committee in deCiding 
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upon the construction. of the Singrauli7Katni line and 
whether the objeetiodt! of the Ministry of Mln.es were 
brought to the notice of the Cabinet Committee at any tim", 
It is ·suhmitted that the matter was ~  to tbePlanning 
Comnti§91on and 'the Cabinet secretariat. The Planning 
Commission have stated that their ftle on the subject was 
destroyed in December, 1971 and they are not In a position 
to clarify whether any action was taken to inform the 
Cabinet Committee. However, the matter is still under con-
sideration in consultation with Cabinet Secretariat." 

1.31. The Committee desire that the Railway Board should in 
eoesalaatiOD with the Cabinet Secretariat repott witJaia 3 meaths on 
tbe coasideratioDs which weicbed witt. the Cabi_t CoIIImittee and 
the d.aa bel.. them in deeidiq 1IpOD the . c:oa"ructiea of ~ 

SiQlnllli-KatJa' liDe and how the oJ.jedioalll of the •• latry of Mines 
..... dealt with. 

1.32. Emphasizing the need for enhancement of production in 
Singrauli coalfields for better utilisation of Singrauli-Katni rail line, 
the Committee had in paragraph 5.65 observed as under: 

"The Committee have been informed that as against a target 
of 2.5 mUlion tonnes the Singrauli coalfields did not pro-
duce any coal during the Third Plan period. The estimate 
of 10 million tonnes production at the end of the Fourth 
Plan does not appear to be based on any project reports. 
This was scaled down to 4.37 million tonnes and even 
thish81 not ~~~  The Committee hope that efforts 
to develop the coalfields will be attended by enhancement 
of production and utilisation of the railway line constructed 
,for ~  ~  

.1.33. In .their l'eply dau.cI the ~  November, 1973 the Depart-
ment of Mines .have stated: 

"Apart,,from completing the Jhjngurda mine in the Singrauli 
coaifteld, which was taken up for implementation in the 
Third Plan, the National Coal Development Corporation 
took up one more mine for development at Gorbi tn the 
same field in the Fourth Five Year Plan. The production 
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expected from this coalfield in the current year is about 
2.10 million tonnes, which would be supplied to the linked 
power stations at Obra and Renusagar.· 

2. During the Fifth Five Year Plan, the Coal Mines Authority, 
of which the National Coal Development Corporation has 
become a subsidiary, has planned to increase the produc-
tion from Singrauli coalfield to about 7.3 million tonnes 
by 1978-79. In addition to the existing two mines already 
mentioned, four more projects will be taken up during 
the Fifth Plan. The total capacity of all these projects 
when they are fully completed in production of 7.3 million 
tonnes expected in 1978-79. a small quantity would be 
consumed in the colliery itself and the balance of. 7.1 
million tonnes would be available for the linked Obra 
Power Station (1550 MW)-about 5.86 million ~ 

and the Renusagar Power station (245 MW-1.24 million 
tonnes). No coal is expectel to be available from this 
field for supply to other consumers, requiring movement 
the Singrauli-Katni rail link. The possibility of utilising 
this line a3 an additional outlet for Bengal-Bihar coal is 
under examination." 

1.34. The Committee note that out of the procluetion of 7.3 million 
toanes expected in It781'79 from Singrauli coalfields, Do· coal will 
be available for movement over the Singra1di-Katni ran link. They 
have, however, been info.rm_ tla-, theposuility of. utilising this 
line as an additional outlet for Bengal-Bihar eQal is under examina-
tiM!. As the line is working in severe lOIS, the CoeImittee would urge 
that a decision in this regard should be expedited. The Commit'tee 
are cQnstrained to add that the proceedings wader comment indicate 
a peculiar 8l1d in the presQt ~  dis_trOllS iadi8erenee towards 
t'he efBdent orga,isation and acceleration of eoal production and 
transport to desired points." 

Extra e.rpertditure on procurement of wheel sets owing to non-inclu-
.lion of requi.'1ite details in the tender specification 

1!35. In paragraph 6.12 the Committee had made the following 
~  

" 

4'Tbe Committee note that pursuant tp a."policy, Aecisioq t,k.en 
. 'by the Railwa'y, Board l:>oth solid: ~  ~ of ~  
tyrea ~  composite wheels (buUt-upw.beels) ~~  be , 
accepted depending upon the price advantage for, carriage. 
rind wagons. It is ~  that the. permissLble, ~ 

natives were not included in the schedule of ~ I 
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for the global tender floated in June, 1970 for pz:Ocurement 
of 22.9 tonnes plain bearing wheelsets. This omission and 
the consequent, need tor reo-tendering compelled the Raj]-
ways to pay higher prices. The RDSO are stated to have 
furnished the spec'iftcation for built-up wheel sets only,. 
overlooking their sketch for wheel sets with solid wheels_ 
The Committee eonsider this to be a costly slip especially 
in view of the fact that the RDSa sketch for solid wheels 
was prepared as early as 1962 and solid wheel ·sets were· 
in fact procured and used earlier. The Committee trust that 
responsibility for the lapse will be fixed." 

1.36. In their reply dated the 30th October, 1973, the Ministry 
of Railways (Railway Board) have stated: 

"It will be appreciated that at the point of time when tender 
. schedules of GP-56 were being scrutinised In the RDSO 
in late 1970, only composite (built-up) wheelset was the-
approved standard and solid wheelsets to RDSe sketch 
were under observation. Since the accepted practice ~ to 

I ., in\1ite teoom for 'the approVed stahdard Ihetn8 only, com-
posite wbeelaets atone were showh inthetertder schedule. \ 
. The· fa::t ,that ~  wlreelfiiets bad been twic.e procured in . 
the palt watHmown to ~ sUppliers 'and they' were not 

III,·' :.precludedfto!n nbMittingto this ~  is, how· 
: ;ever, IUbmtttea thatftDSO deals WIth' ~ large ~  of 
items imd ·in 'eaeh item· there are ~  ~  ancJ 
hence'may ·lead to delay inadvertently.· ~  .. the 
cil'cum .... es ·of· the ~  fblilway' ~  wOuTI. su lUpit 
tAat the om_ion on ttJe part df the D ~ to fpCi1,ldethe 
alternative specification should not ~~  as a· fatIu're 
requiring fixation of responsibility." '., 

1.37 .. The Coaunit'tee had delke4 that therelpouihility for the 
lapse in not Including the permissible altel'll8tive in the sdaedale 
of requirement. for the Ilobal tender fluted bl JUDe, 1970 sInMIlcf 
be ftxed. The reply of the RaIlway Board deal. witll ... _laY ht 
Itanal"di8iDJ the dnwinll for solid wheels. As no .... ~ D 

of t.e clTawlnl would not be a "aUd plea for llon-inelvaioD .. lOUd 
wheeh al an altemative, particularly in the coatext of earlier pur· 
chela Jiavhal 'beeD. ~ on non-standard drawQac, the Committee-

~ tlill tile respOillibtlity should be fixed as suggested by tbem .. 
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a1cmto! premium. by way of higher fabrication rates on ~  con-
sideration to some C.l. sluper manujacturers in Northern Indio. 

1.38. D ~  with a case of payment of hiJher rates to some ma-
nufacturers in Northern India than those alloWed to firms located 
around Calcutta, the Committee had in paragraph 6.54 observed: 

"During the period 1967...e8 to 1970-71 rates higher then those 
allowed to firm, located around Calcutta were allowed by 
the Railways ior the ~ ~  of CI sleepers to two 
sleeper ~  in the Delhi region causing addi-
tional expenditure of Bs. 10 lakhs. The justiftcation given 
that the Railways had a freight advantage calculated at 
the public tariff rates lacks force. The Railways apply 
what is called RMC rate which takes into account only the 
direct costs for the movement of their own material. That 
this rate will apply only if both the consignor and the 
consignee happen to be Railways does not appeal to the 
Committee as the raw material for the fabri:.-ation of 
sleepers are supplied at the RMC rates and the sleepers 
are solely for railway use.1 Further no revenue earning 
freight was liikely to be displaced by the transport of CI 
sleepers from Calcutta. In view of this the Committee 
cannot but conclude that the Railways have not safeguard-
ed their interest well. The Committee would suggest that 
in future while calculating priCe advantages the . .freight 
element shOuld 'be' cldculated only at the' ttMC rates pro-
~  tael'e is ~ 'llne ~  ~  haul th4t' material 

"from. the distalltplaCe." "'. . q :' .' , ',;,. 
, ~ r ~  '\ I: l' • t t. ! ~ ~ .. I  '  •  ,  • 

1.39. 1ri their reply dated the 20th October, ~ MilU.try of 
Railways (Railway Board) have stated: 

"The observation of the Committee in So far as the procure-
cutement of CI sleepers is concerned is noted. In regard 
to general procurement, it is not possible to accept Com-
mittee's recommendations for the following reasons:-

(a) It will involve reference to Traffic Department in nu-
. merous cases. . 

(b) A. tender may involve more than one despatching sta-
tion and more. than one consignee station. ~ 'eapacity 
wijl then ba.ve tq be ascerlained from ·the various des--

.patching. stations. to the various consignee stattons in res-
Pect of ~  .. 

. (c) As line capacity may vary from station to station in the 
same' tender, it may happen ihat adequate line capacity 
may be available between some set of stations and may 
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not be available for .ome other set of stations. This would 
mean that RMC rate would have to be taken for calcula-
tions for some stations and some other rate for some 
other stations. In view of this, calculations and compa-
risons are likely-to become cumbersome and confusing. 

(d) Line capacity may vary from season to season on the 
same route. As delivery of supplies against a tender may 
be spread over a period of time, the position with regard 
to adeqU4te amIability or -other .. wise of Une capacity 
may vary during that peribd. Line capacity may also 
vary depending on execution of line capacity works 
from time to time. It may also vary according to com-
modities or other constraints like temporary traffic res-
trictions, availability of wagons of a particular type, etc. 

(e) Even assuming that in a particular case adequate 
line capacity is not available, the other revenue earnin« 
traffic that may be displaced may be high-rated or low-
rated as compared to the material being ordered and, 
therefore, a precise ~  of the situation with re-
gard to the compar!son of prices does not seem to be 
feasible." 

t.to. The Co ...... ittee take ~  oj the clilicalties iD earrying out 
tbe 8ugestioDS in regard to. iDelusion of pl'iee atb-tales for all 
items of raOway purchases. However, the,. would sag .... that the 
principle commended by them should be tried. in the ease of proeure-
ment of CI sleepers. 

South Easter:n Railway-Encroachment of Railway Land-Paragraph 
8.15 (S. No. 36). 

1.41. Commenting on a caSe of encroachment of Railway land the 
Committee had in paragraph 8.15 made the following observations: 

"The Committee would like to know whether there have been 
similar  encroachments in South·Eastern Railway and other 
Zonal Railways. In view of what has happened in the case 
referred to in the foregoing paragraph the Committee 
feel that there should be greated vigilance on the part of 
the departmental ~  in clearly demarcating the 
railway lands and veritying the boundaries periodically." 
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1.42. In their reply dated the 28th September, 1973, the Ministry 
of .Railways (ReaUway Board) have stated: ;, 

'The Committee'. observations that there should be greater 
vigilaQCe on the part of the departmental machinery in 
clearJ,y demarcating the railway lands and verifying the 
boundaries periodically are noted and the same have also 
been brought to the notice of the Railways. 

As regards Committee's enquiry about similar cases on South 
Eastern Railway and, other Zonal Railways in which rail-

~  were not demarcated and en1::roachments remain-
ed undetected for a long time, it has been ascertained that 
there have been 11 cases on all the Railways where there 
was some interval between the encroachment and the de-
tection by the Railways. In all these cases, the boundaries 
have been demarcated. Necessary legal action is in 
progress for the eviction of unauthorised occupants or re-
gularisa tion. 

This has been seen by Audit Who have stated that the factual 
position is under verification by Chief Auditors of the 
Rail Ways." 

1.U. The COIIlD,l,ittee would· like to be infonned of the extellt of 
encroaeJlID,ellb 8f. Railwa,. lands and the actual ~ in detection 
thereof in respect of all 'the other 11 cases. The,. also desire that 
action should be taken to fix respoll5ibility for not detectln, the 
encroachments in time. 

Northern Railway-Loss in land ~  (Paragraph 8.25-8. No. 
37) 

1.44. In paragraph 8.25 the Committee had made the following ob-
servations in regard to delay in determining the value of land at 
Delhi taken over by the Northern Railway from the Ministry of De-
fence: 

The Committee regret the delay in determining the value OT 
72.7 acres of ~  at Delhi taken over by the ~  

Railway from the Defence Department 6 years ago. Al-
though the Defence Department demanded price at the rate 
of Rs. 40 per sq. yard, according to the Deputy Commis-
sioner, Delhi, this rate was for fully developed land and 
the price of land taken over by the Railway was Rs. 6 per 
sq. yard only. Further, the Committee find that the price 



2.2 

paid for the land in the same area acquired through the 
Delhi Development Authority was Rs. 8 per sq. yard. On 
the basis of rate indicated by the Deputy ~ 

the Railway has made an overpayment of Rs. 4'7.95 lakhs. 
which, however, has not been accepted by the Defence De-
partment. After going through the facts of the case the 
Committee cannot resist a feeling that the Defence Depart-
ment has not taken a realistic attitude. As it is undeRir . 
able to inflate tM capital .. at-charge of the Railways with 
the attendant dividend liabUity, the Committee would urge 
that Government should see that a settlement is reached 
early." 

1.45. In their reply dated the 13th September, 1973, the Ministry 
of Railways (Railway Board) have stated: 

"The observations of the Committee are noted. 

With a view to reaching an early settlement with the Mi-
nJstryof Defence, a meeting between the representatives. 
of the Ministries of DefenCe and Railways was held en 
2.8.73. At this meeting the Ministry ~ D ~  ~  

posed to haV'e the question of valuat1()!l' of ~  made 
ove!' to the Railways ~  by' 'ttie Deputy Com-
missioner, 'DelhI. .. , ,,:, " t· ,  . 

;1 ' \: . 

,I ••.• 

The matter will be further pursued with the Ministry of De-
fence to arrive at an early decision. 

This has been seen by Audit who have stated that the Com-
mittee may be advised of the final outcome in due 
course." 

1.46. In a furher note dated the 22nd November, 1973, the Railway 
Board have stated; 

"The inter-ministerial meeting held on 2.8.1973 was presided 
, over .. by the D ~~  Ministry of Defence. The 

following were the pm::ticipants: 

."." Ministry of Defence. 

Shri M. L. Dave, JS(P&W)-Chairman. 
Shri V. Anandrau, US (Lands). 

.., .... 
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Railway Board 

Shri P. S. Bami, Joint Director (Finance) 
SIlri Vijaya Singh, Joint Director (Works) 
Shri D. S. Tomar, CE (Const), Northern Railway. 

Miniltry of Finance (De/ence) 

Shri V. D. Kher, AF (W) 

QMG's Branch 

Lt. Col. Raghuvir Singh, AQMG. 

ML&C Directorate 

Shri Ram Sarup, JDMLC 
Shri R. P. Oberao, DMLC 

ny. Commissioner, Delhi 

Shri S. L. Arora, DM" 

1.'7. As the matter has been pending for a very 1011&' time, the 
Committee desire that it should be pursued with the Ministry of 
Defence at a high level and a settlement reached wlihin 3 months. 

Southern ~  of imported underfTames-Para-
graph 9.17 (S. No. 40) 

1.48. In paragraphs 9.15 to 9.17 the Committee bad made the fol-
lOWing observations: 

'The Committee find that 38 imported· underframes were re-
ceived by the Southern Railway and the connected. bogies 
and accessories were cleared. by the Eastern Railway; 
the consignments thus got separated and it took nearly 
7 years to connect them. It is surprising that neither 
the Southern Railway nor the other Railways to whom 
the underframes were despatched by the Southern Rail-
way pursued promptly the non-receipt of bogies and ac-
cessories. It is equally surprising that the Eastern Rail-
way did not appear to have taken prompt action to des-
p3tch the bogies and acceSlSOries to the ailways con-
cerned. While the Railway Board have explain£>:i the 
circumstances unde:- whi('''t the bogies and accessories 
got disconnected from the underframes, no explanation is 
forthcoming 'as to how they remained unconnected on 
the E:Lte:-n Railway fll 1966. The Committee hope that 
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suitable action will be taken against those found res}:on-
sible for the inaction in the matter especially as it re-
sulted in non..utilisatioD of 18 underfralbes costing Rs. 
7.8 lakhs for over a decade."" 

"Incidentally the Committee ftnd that the materials relating to 
6 underframes appeared to have been lost while in the 
custody of the Eastern Railway. The matter reqUires in-
vestigation . " 

"After going through the case the Committee are unable to re-
sist a feeling that such machinery as the Railway Board 
have at present has not helped to link up the disconnect-
ed consignments. 'rhis lacuna.· therefore needs to be re-
medied soon." 

1.49. !n their reply dated the 27th October, 1973, the Ministry of 
Railways (Railway Board) have stated: 

"The observations of the Committee are noted. The matter is 
under examination in consultation with the SasteTn Rail-
way who have to trace the old records; it will theref&fe 
take some' time to complete the ~  . 

1.50. As already observed by the Committee sueh maehiJlery as 
the Railway Board have at present has Jlot helped to link up the 
mscoDDeeied eOllSigmaents in 'this cafle. In fad the Committee had 
recommended that the lacuna should be remedied soon. Unfortu-
nately no specific adion appears to have been taken in this regard. 
The Cemmlttee are,: therefore, eonstrained to reiterate that suitable 
ftlDe.lal steps should be taken immediately. 



CHAPTER II 

D I ~I B I  THAT HAVE 
BEEN ACCEPTED BY GOVERNMENT 

ReeOllllDelld.tioD 

The Committee regret to note that the cost of operation of trains 
is not scienti'fically ascertained and the increase from year to year 
analysed for exploring the reasons and taking remedial measures. The 
percentage increase 1>r decrease in the cost of operating a passenger 
train Km. in 1970.;71 over 1967-68 varied betweell (+) 6 & (+ 34) 
for aG., (-) 23.6 and (+) 27 for M.G. and (-20) and <+> 59.9 
for N. G. in different Zonal Railways. The percentage variation in 
. respect of goods train Km. was from (+) 2 to (+) 54 for B.G., (-I-) 
12 to (+) 71·far M.G. and (-) 0.7 to (+) 166 for N.G. The Rail-
way Board are unable to satisfactorily explain the wide variations 
against the combined escalation·factor in respect of cost of staff, fuel, 
stores etc. as between 1967-68 and 1970-71 which is of the order of 21 
per cent. They have contended that the cost per train Km. is not a 
correct or accurate index. According to them the more accurate index 
will be the cost per net tonne Km. for goods operations and the cost 
per vehicle Km. for coaching traffic. A broad analysis on this basis 
has indicated that taking the Indian Railways as a whole the increase 
in cost has been well below the escalation limit of 21 per cent on all 
"the three· gauges. However, the cost in respect of Broad Gauge and 
Metre Gauge in a number of Railways have exceeded the 21 per cent 
escalation mark. The Committee desire that the proportion of the 
fixed cost and variable cost in respect of the cost of operation should 
be assessed and significant increase in variable cost should be analys-
eq for each Railway Gauge so as to control the expenditure on Rail-
ways operation. An exercise of this kind should be started from the 
next financial year. 

[5. No.1, Para 1.8 of Appendix V of 79th Report of P.A.C. 
(Fifth Lok Sabha).] 

Action taken 

The observations of the Committee are noted. An exercise of the 
kind suggested will be attempted during the current year. The re-
sults of the analysis will be advised to the Committee. 

25 
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This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PACjVI 
79 (1) dated 23.10.197311 Kartika, 1895.] 

ReeomlDead.tion 

Imposition of restrictions on booking of goods traffic for whatever 
reasons affects earnings. The Committee note that the six Zonal 
Railways restrictions were imposed in various stations I sections dur-
ing 1968-69 and 1969-70 for a total period of 12,367 days all of which 
were not due to natural causes such as breaches, accidents etc. More 
than 77 per cent of the restrictions were reported to be due to trafBc 
exct;eding the capacity of the section/station, Limited transhipment ca-
pacity or perfOl'mance, wagon difficulties, failure of trade etc. It is 
indeed ironical that at a time when the Railways are in desperate 
need to attract additional traffic, such large-scale restrictions should 
be imposed most of which could well have been avoided. This is 
bound to divert even the present traffic offerings to road and it will 
be difficult to retrieve the traffic once lost to road. The Committee 
would, therefore, suggest that after analysing the position critically 
the Railways should take suitable remedial measures to ensure that the 
restrictions are reduced to the inescapable minimum. 

The accumulations/congestions necessitating restrictions for book-
ing caused by deliberate motivation of price manipulation by trade 
is disturbing to the Committee. Such attempts should be eftectively 
discouraged in concert with civil authorities. Further, the Commit-
tee would suggest that the feasibility of lowering the free time 
allowed for clearing of wagon loads and making the levy of wharfa-
ges and demurrages more stringent should be examined to deter more 
effectively unnecessary hold-ups. 

[S. Nos. 2 & 3, Paras 2.19 & 2.20 of Appendix V of ~  Report of PAC 
(Fifth Lok Sabhs)] 

Aetion taken 

• The observations of the Committee haVe been brought to the notice 
ol ~  Railways for guidance. However, as already pointed out in the 
different memoranda submitted to the Committee as well as during 
the oral evidence, imposition of restrictions is done in unavoidable 
circumstancea with the prime objective of avoiding wastage of wagon 
capacity, ~  would, otherwise, inevitably occur if unrestrained 
lo.!ding is permitted to terminals or over sections which are already 
congested. Instructions are already in force that incidence of restric-
tion"3 should be kept to the minimum. 
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The following steps have bee:p tabn to discourage hold-up of 
traffic at terminals-

(i) The wharfage and demurrage rates have been enhanced 
with effect from 1.12.1972. 

(ii) Section 77 of the Indian Railways Act has been amended 
with effect from 22.12 .. 1972 reducing the period of respon-
sibility of the railway as a bailee for safe custody of goods 
carried by railway from 30 days to 7 days after the termi· 
nation of transit. 

(iii) Instructions have been issued to the Railways to make full 
use of the existing rules authorising them to unload con· 
signmentr immediately after the expiry of the free time, 
debiting the cost, as per rule, to the consignee. 

The normal free time allowed for loading or unloading of goods 
in I from a wagon is now 5 hours which is considered reasonable lind no 
.reduction thereof is contemplated. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PACIVI 
79(2-6) dated 23-10-191311 Kartika, 1895J 

Recommendation 

Restrictions on account of wagon difficulties is obviously unjusti-
'fled. This may be partly due to delay in putting right the sicit or 
damaged wagons or delay in wagon turnround. Quick repairs to the 
wa.gons and qUicker turn round of wagons will certainly ease the 
position to a large extent. No slackness in this regard should be view-
ed with leniency. Further the Railways should realistically assess the 
future requirements of various types of wagons and-take steps to im-
prove the position of wagon availability. 

Another a.<>pect which the Committee would like to stress is the 
need for a centralised control and watch of restrictions imposed by 
the Zonal Railways from time to time. At the present only the res-
trictions placed beyond 5 days on each occasion are simultane-
-ously rejorted to the Railway Board. However, out of 12,367 days of 
restriction imposed during 1968.69 and 1969-70 those for 5 days and 
less on each occasion totalled upto 2,415 days. It is, therefore, 
necessary that the Railway Board got the details of such restrictions 
.also periodically and make a random check to find out how far these 
were justified and what remedial measures are ~  to tide over 
the difficulties. The Commit.tee hope tha:t such a review and r"ndom 
,check will be introduced forthwith. 

[So Nos. 5 and 8, Paras 2.22 and 22.23 of Appendix V of 
79th Report of PJ\t1 tFifth Lok ~  1 . 

• 2894 LS-3. 



Ac:tiOD taken 

The observations of the Committee have been noted. While the-
need for quicker repair to and turn-round of wagons is recogI?ised, 
it may be mentioned that a large number of extraneous factors ~ 
seriously affected free flow of traffic and speedier repair of wagons. 
These factors include political agitations, bundhs, strikes, theft of 
overhead traction wires and communication cables, pilferage of 
wagon fittings and labour trouble etc. The serious power shortage 
in the country is yet another new factor which has not only slowed 
down movement on electrified routes but has also affected repair 
capacity of railway workshops and sick lines etc. All these factors 
have had an adverse repercussion on the mobility of traffic which 
in turn has affected availability of wagons to the trade. Unfortu-
na.tely, the Railways have very little control over these factors. 

The observations of the Committee are noted. The random 
check suggested by the Committee is being introduced from August, 
1973. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PAClV; 
79(2-6) dated 23-10-197311 Kartika. 1895]. , 

Recommendation 

The Committee are concerned over the unprecedented increase 
in the missing and unconnected coal wagons on the Railway during 
1970-71. The value of the missing coal debited to the suspense' 
head is Rs. 29.57 crares and that of the unconnected coal credited 
to the head is Rs. 29J07 crores as on 31st March, 1971. These re-
mained to be reconciled and charged to proper heads of accounts. 
The Committee had occasion to examine the position earlier and 
they were informed that the position was expected to improve with 
the introduction of the new mechanised procedure of linking of 
missing and unconnected coal wagons. The mechanised ~ 

introduced from August. 1966 which was thought of as a penacea· 
for all ills had let down badly the Railways in that the percentage 
of missing coal wagons in relation to the total loco coa.} loading 
which was 4.2 in 1965-66 jumped to 7.7 in the subsequent year and; 
further increased to 8.8 in 1970-71. According to the Railways own 
admission the documentation system had broken down. However, 
a thorough study is stated to have been already embarked upon. 

~  cannot too strongly stress that the documentation 
system should be put on a satisfactory footing without furthel-' 
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delay. As heavy suspense balances, apart from revealing highly in-
efficient book-keeping, vitiate Parliamentary financial control over 
expenditure which should be scrupulously avoided, the Co,mmittee 
would urge that the position should be improved without further 
delay. 

The Committee find that the debit and credit balances being 
nearly equal there is a. false sense of complacency. In this connec-
tion the Committee wish to observe that there is a need to ensure 
the accuracy of the figures especially those relating to credits as the 
possibility of the wagons in respect of which compensation was paid 
to private parties being accounted for as unlinked loco coal wagons 
tIOuld not be ruled out. The Railways have paid compensation on 
missing private coal wagons to the tune of Rs. 90.11 lakhs during 
1970-71. The Committee expect that there ought to be a thorough 
check of the position in this regard. 

[So Nos. 7 and 8, Para.g 3.17 and 3.18 of Appendix V of 
79h Report of PAC (Fifth Lok Sabha)]. 

Action taken 

A series of meetings have been held with the railways concern-
ed to improve the system for proper documentation in respect of 
booking of the loco coal wagons from the collieries, their transit and 
final receipt at the loco sheds. Some of the more important deci-
sions which have been taken, and are being implemented, are indi-
cated below: 

(i) The forwarding note Nos. will be the basic document for 
linking the loco coal wagons with receipts instead of rail-
wa.y receipt Nos. The forwarding note number will also 
be recorded on the wagon labels together with forwarding 
station code and the colliery code concerned. 

(il) In cases of diversion of loco coal wagons to other loco 
sheds on the same railway or to other railways, particulars 
should be properly documented and intimations sent, 
inter ~  to the original consignees. 

(iii) Manual linking would continue. 

(iv) The computer centre on the South Eastern Railway will 
additionally put into effect a programme of linking on 
despatch basis commencing from March 1973, collecting 
the basic information from all the railways. This experi-
ment has started; the final results of this new approach 
will be known after some time. 
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(v) In respect of (a) wagons despatched to a railway not 
linked at all with any receipts and (b) residual receipts 
on the railway not linked at all with any desptch record, 
full particulars will be sent direct to the C.C.S. (Claims) 
of the original destination station for undertaking investi-
gation in regard to the claims received and paid, as a part 
of the centralised linking experiment. 

(vi) Instructions have also been issued for making individual 
cards for loco coal wagons which will be carried by the 
guards of the trains successively right upto destination and 
ultimately delivered to the loco foreman of the receiving 
station. 

As the revised procedure has been andlor is being brought into 
effect, it would take some time before the effectiveness of the mea-
sures is ~  for scrutiny. 

The Committee are however assured that this matter will be 
examined continuously at a high level to ensure that the documen-
tation system is set up on a proper footing so that the percentage 
of missing and unconnected loco coal wagons is reduced to the 
minimum. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC!PACIVI 
79(7-8) da,ted 10-10-1973, 18, Asvina, 1895)]. 

Recommendations 

The Committee have been stressing the need for economy on fuel 
consumption. They are concerned to note that a review of the posi-
tIon for the years 1969 and 1970 on Eastern Railway alone revealed 
excess consumption of coal va,lued at Rs. 98.12 lakhs and HSD oil 
valued at Rs. 9.41 lakhs over the target fixed by the Administration. 
54.8 per cent Qf the excessive consumption of coal was due to 'mis-

~  of crew', 'defective maintenance of engines' and 'pU-
ferages;. The Railway Board are not able to furnish the informa-
tion in respect of all the other Zonal Railways. This is a plea the 
Committee can hardly accept as the Zonal Railways should watch 
the performance against the ta.rgets fixed by them. Such a centra-
lised watch should be started forthwith in order to effectively check 
wastages and pilferages of fuel. 

The Railway Board proposed to ha.ve a ~  survey conducted 
in five major loco sheds on ~  ,Railways for the month of 



31 

November, 1971. fhe result of the survey as well as the remedial 
action taken may be reported to the Committee within six months. 

[So Nos. 9 and 10, Paras 3.29 and 3.310 of Appendix V of 
79th Report of PAC (Fifth Lok Sabha)]. 

Action taken 

It has already ,been explained in replies to points Nos. 178, 179 
and 180 on the para that trip rations are like ta,rgets to be achieved 
and variation in actual consumption over the trip rations ca,nnot 
necessarily be termed as excess consumption as various operating 
factors influence the actual consumption during the trip. As per 
findings of the departmental Committee, the excess consumption 
after making allowances for the adverse operating factors, was only 
1.4 per cent and staff were penalised for the same. ,-

The fuel performance with reference to the trip rations fixed is 
wl'tched on all the Zonal Railways. All cases of engines and drivers 
heavy in fuel consumption are a.nalysed, and suitable corrective ac-
tion is taken. Drivers who are found to consume excess fuel in any 
trip due to avoidable reasons, are penalised. Besides taking up with 
engine crew heavy in fuel, the Loco I Fuel Inspectors travel on the 
foot plate of the engines and guide the staff in proper firing tech-
niques to achieve economy in fuel consumption. The fuel perform-
ance is reviewed regularly in the Divisional and Rallway Head-
qua,rters in monthly meetings. A copy of the instruction issued to 
Railway (Board's letter ~ 651Fuell285 dated 5-1-1968) in this con-
nection is enclosed (Annexure I). 

Information is furnished in the statement attached (Annexure 
II). 

[Ministry of Railwl.Ys (Railway Board) O.M. No. 73-BCj PACjV I 
79 (9-11), dated 23-10-73!1 Kartika, 1895]. 

No. 89 1 Fuel 1285. 
To 

ANNEXURE J 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

New Delhi. dated the 5th January. 1968. 

The General Managers, 
All Indian Railway.s. ' 

SUBJECT: To achieve 6 peT cent econ01l'11l in fuel bill. 

The Board, vide their letter No. 67jFue11289j9, dated· 3-1-1968, 
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have stipulated that all endeavours should be made with immediate 
effect to achieve a 6 per cent economy in fuel bill. 

2. In order that the target of real economy in fuel both for coal 
and HSD oil is reached, Board desire that the total fuel consumed 
agaipst total traffic moved (GTK) and the fuel consumption rates 
for the various services are reviewed once a month both at the 
Headquarters' level in the Heads of Departments' meeting as well 
as in Division/District level in the Branch Officers' meeting. 

3. The Board also desire that during the monthly meetings, the 
following items concerning fuel economy should be invariably gone 
into:-

(i) At the Division I District level meetings, specific reasons 
for deterioration in the consumption ra.tes for any parti-
cular service or excess consumption in a particular loco 
shed are indicated for taking remedial measures as re-
qulred. Factors like (a) Increase in turn-roundldrop in 
speed, (b) Drop in the trailing load (This factor has 
assumed higher importance due to replacement of smaller 
type steam locos by bigger ones). (c) longer steaming 
hours in shed due to inadequa.te control exercised by ALFs 
or incorrect forecasts of trains, (d) short supply of fire 
bricks, piston gland packings piston and valve rings, 
smoke tubes and superheater elements etc. (e) surplus 
steam locos (due to fluctuation in traffic electrification I 
dieselisation or otherwise) not being stored in good re-
pair, (f) pilferage of coallHSD oil from loco sheds, run-
ning trains etc., are to be gone into with a view to pin-
point the week poiats. 

(U) In the Heads of Departments' meeting at the Head. 
quarters' level, a review of the fuel consumption rates 
DivisionlDistrict-wise and Railway as a whole, should be 
made with a view to achieve real economy in fuel. 

4. A pro-requisite to getting results ift the monthly meetJngs pro-
posed is the prompt availability of performance, data concerning 
fuel. 

Please -=knowledge receipt of this letter . 

• ".. • •.. ' Bdl- (A. K. MUKHERJEE) 13-1-168 
Joint Directorate, Mechanical Engineering (Fuel). 

Encl: Nil. Railway Board. 



A
N
N
E
X
U
R
E 
tt 

Va
ri
Gti
oa
 
U. 
~
 a
s 
~
 t
o 
tr
i
p 
at
 
a 
f
NJ
jo
r 
s
W 
0" 
Ra
iJ
Ul
Qy
s 
fo
r 
Il
H 
mn
ot
" 
of
 N
ov
e
mb
er
, 
1
9
7t
 

~
 

-
-
-
-
-
-

.
_
-
-
-
-
-
-
-
-
-

S
he
d 
a
DIl
 R
I
y.
 

Se
r
vi
ce
 

Tr
i
p 

A
ct
u
al
 

Va
ri
at
i
o
n 
Pe
rc
e
nt
a
ge
 

Br
i
ef
 
re
as
o
ns
 f
or
 v
ar
ia
ti
o
n 

ra
ti
o
n 
i
n 
c
o
ns
u
m-

t
O
Me
s!
 
ti
o
n 
i
n 

ki
l
ol
it
re
a.
 
t
o
n
ne
sl
 

ki
l
ol
it
re
s.
 

--
~

B
mu
av
al 
Sb
ec
f 

P
a-
. 

} 
St
ea
m 

2
7
5
0'
2 

30
86
.
6 
+
3
3
6'
4 

U'
3 

Ex
ce
ss
 
c
o
ns
u
m
pt
i
o
n 
is
 

~
(
Cc
:
ot
ra
l 
RI
y.
) 

Go
o:
!, 

2
2
5
4'
3 

2
6
0
9·
8 
+
3
3
5'
 
5 

I
S'
7 

j
n
g 
fa
ct
or
s.
 

G
o
oJ
, 

di
es
el
 

69
9 

72
7 

+
2
8 

4 

K
a
n
p
ar
 
S
he
d 

P
a
a.
 
1 

86
56
'
0 
9
3
7
2'
7 
+
7
1 6
'
7 

8'
3 
Ex
ce
ss
 
C
Ol
ls
wn
pt
io
n 
is
 
<t
ue
 
t
o 
o
pe
ra
ti
na
 

(
N
or
t
h
er
o 
J
U
y,
) 

>-
St
ea
m 

2
1
1
8'
8 

fa
ct
or
s 
a
nt
! 
us
e 
of
 
i
nf
er
i
or
 c
oa
l.
 

G
o
o;
l.
 
J 

2
1
2
3'
· 
+
4'
3 

0'
2 
Ex
ce
ss
 
c
o
ns
u
m
pt
i
o
n 
is
 
dl
le
 
t
o 
o
pe
ra
ti
n
g 

\
At
 

fa
ct
o
n 
a
n
d 
I
Ue
 
of
 
fa
st
 
bl
U
Qi
ng
 
c
oa
l.
 
a 

\
At
 

Mo
Pa
l
Hr
ai 

G
o
o;
i
a 

Di
es
el
 

3
4
a
1'
4 

3
4
7
2'
6 

+
4
5'
2 

I'
 3
 
Ex
ce
ss
 
c
o
ns
u
m
pt
i
o
n 
i.
 
<ti
le
 
t
o 
o
p
er
at
i
n
g 

S
he
d 
(
N.
 R
I
y.
) 

~
 
a
n:
! 
e
n
gi
ne
er
i
n
g 
s
p
e
e
d 
re
st
ri
c-

ti
on
s. 

G
or
at
h
p
qr
 
S
he
d 
(
N
or
t
h 
Ea
st
en
a 
P.
..
 
} 

4
8
0
2'
3 

41
19
6'
1 

~
 

1'
9
5 
~
 c
o
ns
u
m
pt
i
o
n i
s 
<ti
le
 
t
o 
la
te
 f
1I
I
Uli
o
g 
of
 

Ra
il
wa
y)
 

St
e
a
aI
 

tr
a
ms
. 

Ge
o:l
a 

1
7
6
1·
6 

1
9
0
9'
0 

+
1
4
7'
0
4 

8· 
36
 
Ex
ce
ss
 
c
o
ns
u
m
pt
i
o
n 
i.
 
d
u:
 
t
o 
o
pe
r
&t
i
n.
 

fa
ct
o
n.
 

Br
e
de
 
S
he
d 
(
S
ol
it
he
m 
Ra
il
wa
y)
 
P
us
. 
1 

7
1 3
1'
()
 

7
1 9
1'
0 

+
6
0'
0 

0'
9 
1 

J 
St
ea
Dl
 

~ 
Mi
ll
ar
 
v
ar
i
at
i
o
n.
 

G
o
oI
(.
 

3
3
2
7'
0 

3
3
5
1'
0 

24
-
0 

0'
7 

G
o
o
J
s 

Di
es
el
 

82
0 

83
9 

19
 

2'
3 
J 

Ra
tl
a
m 
Sh
ed
 
(
Wc
sr
;e
re
 R
ai
l
wa
y)
 
Go
od
. 

Di
es
el
 

74
6 

11
 

+
1
7 

2-
2 
Ex
ce
ss
 
C
OI
l
S
W
D
pt
i
O
Q 
ii
 
<ti
l: 
t
o 
o
p
e
nt
i
D
g 

fa
ct
or
s.
 



34 

ReeOJDJilendation 

The Audit paragraph britlgs out that stock verification of coal in-
loco sheds revealed shortages beyond the permissible limit of Z· 
per cent involving loss of Rs. 111.45 lakhs on the South Eastern , 
South Central, North Eastern, Western and North-east Frontier 
Railways during 1968-69 to 1970-71. Shortages can occur at two 
stages viz. before and after unloading of coal at the loco sheds. The 
shortages found on reweighment or test weighment varied between 
0.4 per cent and 16.9 per cent. This shows that before the coal 
wagons are un-Io:ided at the destination points shortages occur which 
may be attributable either to pilferage of coal in transit or under-
loading of coal in the collieries. It is, ~  necessary to assess 
and investigate fully the variation between the invoiced quantity and 
the quantity determined on stack measurement which at present 
does not appear to have been' done. Once this is done it becomes easier 
to identify the shortages in tb..e course of custody and issue of coal 
in the sheds as the same basis of computing weight by measurement 
would be available for both receipts and issues. Further, there 
should be no delay in fixing responsibility for the shortages and 
delays in taking action against those found responsible. 

In order to come to a reasonably accurate assessment of shortages 
the ratios for converting the volume of coal into weight should be 
scientifically fixed. The Committee note that ratios fixed in August. 
1966 were reviewed in 1968 when it was foulld that those adopted 
by the various Railways differed very widely and that retrials are 
being undertaken. The Committee desire that realistic and uniform 
converston ratios for various grades of coal should be laid down with-
out delay. The Committee would also suggest that the ratio should 
be ~  periodi'cally once in two years in the light of field ex-
perience to effect necf'ssary improvemnts. 

[So Nos. 12 and 13, Paras 3.46 & 3.47 of ~  V of 790. Report of 
. PAC (Fifth Lok Sabha)1 

Action taken 

Assessment of transit losses by volumetric measurements does 
not ~  a correct picture on account of the inherent in accuracies in 
the bulk density of coal. The entire variation between the invoiced 
quantity and the ~  computed by volumetric measurement 
cannot be taken as transit loss and actual ireweighment alone will 
show' the extent oftl'ansit losses. This is hQwever, not possible for 
want of ~  at all destination 'points. Railways under-
take 5 per cent rewighment checks of coal wagons at destination 
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wherever weighment facilities exist to aS$ertain the trend of transit 
losses. 

As per extant orders Railways are required to ~ stack the coal 
before issue. Measurements tif sueh stacks are also recorded. The 
quantity of receipt as per stack measurement is however not permitted 
to be taken into books for accountal purposes in view of the errors in 
estimation. The invoiced weight alone is to be' taken as receipt. 
This also acts as a deterrent against over estimating transit ~  

Due to low coal stock it is not always possible for the Railways to 
stack all coal before issue to determine the transit losses by finding 
the variation in the invoiced quantity and receipts as per stack, 
measurements. Volumetric assessment of receipts in incoming open 
loco coal wagons before unloading is possible as a sample check. 
Railways have been advised to record in the books besides invoiced 
weight of coal receipts, a<:tual volume of the coal received 8S per 
measurements of the stacks & sample measurement of incoming 
wagons and corresponding weight applying the conversion factor. 
This will make it possible to spot light 'shortages for remedial action . 

..-
Average conversion ratios fixed for diflerent grades of coal pro-

duced in different coal fields are used by Railways. Bulk density of 
coal varies with the grades df coal, coal-field to coalfield and bet-
ween collieries in the same coalfield for same grade of coal, the' 
percentage of slack and dust content in the particular consignment 
and the degree of packing. 'Such being the case, however, accurately 
the average conversion ratios are fixed and revised frequently, varia-
tion cannot be ruled out. The conversion ratios are currently under 
reviewanei will be advised to the Railways as early as possible. It 
is proposed to conduct reviews every four years against the two year 
period suggested by the Committee as the collectioll and analysis of 
the data takes considerabletilae. 

[Ministry of Railways (Railway Board) ·O.M. No. 73-B(C)-PAC\ 
V\79 (12-14), Dated: 10-10-1973, Asvina 18, 1895J 

~ II D  

The unusually heavy ~  91 disqepancies during 1970-71 has 
been explained as largely· d·ue'to 'introduCtion of stores computerisa-
tion. The position is expected to show improvement as the new 
procedure gets stabilised and the staff is ~  to the computer 
discipline. The Committee trust that a careful watch will be kept 
to ensure that the introduction of computers results in necessary. 
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~  in the maintenance of stock accounts. The posWon 
-will be watched through future Audit Reports. 

[S. No. 16, Para 4.8 of 79th Report of P.A.C. (Fifth Lok Sabha) 1 

Action taken 

The observations of the Committee are noted. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACI 
VI79 (15-16), dated 2-11-1973112, Kartika, 1895] 

Recommendation 

The conversion of Pune-Miraj M. G. line to B. G. affords a typical 
.example of lack of firm decision regarding the scope of the project 
..and consequent delay in execution which pushed up the cost of the 
.project from Rs. 12.9 crores to Rs 19.33 crores. The project which 
'was expected to be completed in December, 1966 was actually com-
pleted in April, 1971. The decisions to change the alignment of the 
line to pass through the Satara city instead of the Satara road stations 
.and to convert Miraj-Kolhapur section as part of the project were 
-an after-throught. It is significant to note that the diversion of the 
line was found to be financially unjustified according to ~  

.examination. Even now it is stated to be not justified and ..that is 

. more it means extra lead for through traffic. The Committee fur-
ther note that the anticipated additional earnings up to the fil .. t 
'year of the opening of the line was 'rather unrealistic.' All these 
.show that the project was not conceived properly' and justified on 
the basis of realistic estimates. The Committee would, therefore, 
like the Railways to learn a lesson so that the conversion of railllnes 
.is undertaken after most careful and objective assessment. 

'is. No. 17 Para 5.15 of Appendix V of 79th Report of PAC (Fifth Lok 
Sabha)] 

Aetion taken 

The observations of the Committee are noted. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACI 
VI79(17) dated 6-6-73116 Jyaishta, 1895] 

BeeommtJlldation 

The Committee note that apart from creating traftlc facilities on 
the Guntakal-Dharmavaram-Pakala-Katpadi section at a cost of 
. Rs. 32.38 lakhs in 1961-62, additional facilities were created on the 
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Villupuram-Katpadi section between 1961 and 1964 at a cost of Rs. 
14.81 lakhs to move the anticipated increase in iron ore traffic for 
export via minor ports of Cuddalore and Pondicherry from Be1lary-
Hospet area. The traffic moved to the minor ports, however, actual-
ly dropped from 4.52 lakh tonnes in 1964-65 to 1.99 lakh tonnes in 
1966-67. Thereafter the traffic moved was much less. The Commit-
tee find that the project estimate costing Rs. 6.58 crores for the con-
struction of the new B. G. line from Hospet to Guntakal for move-
ment of iron ore towards Madras Port was prepared in 1962-63 and 
the work on the project was completed in January, 1966. They 
would, therefore, like to know how far the significant reduction in 
the movement of iron ore to the minor ports was due to the opening 
of the new B. G. line from Hospet to Guntakal and whether there 
was any coordinated planning in creating additional capacity on the 
M. G. lines and the construction of a new B.G. line ostensibly for the 
same purpose of movement of iron ore. 

It is seen that the capacity works on the Villupuram-Katpadi sec-
tion were undertaken partly to meet the anticipated increase in 
traffic to Southern Railway following the construction of Khandwa 
:fUngoll link providing all M. G. route from North to South. This 
anticipation also proved to be unrealistic. The Railway Board have 
stated that the reasons for the non-materialisation of traffic as anti-
cipated cannot be precisely pinpointed. This is a case where the 
RaiIwa.Ys cannot blame any other department for giving an unrealis-
tic estimate of trafic and it typifies the Railway's OWtl failure. The 
Committee cannot too strongly stress that the Railway Administra-
tion should be circu11lspected in undertaking capital works of this 
nature. 

IS. Nos. 20 & 21 Paras 5.49 and 5.50 of Appendix V of 79th Report of 
P.A.C. (Fifth Lok Sabha)] 

Aetion taken 

It is true that the Planning for the additional capacity on the 
-Guntakal-Dharmavaram-Katpadi-Villupuram M. G. Section was done 
in the year 1962-63. The planning for the new B. G. line from Hos-
pet-Guntakal was also done in the same year. 

2. As already explained earlier, in November, 1958, STC (M. O . 
• Commerce & Industry) desired that the railway facilities available 
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on the section from the ~B  region to CuddalorelPondi-
cherry be expanded to cater to the target of export of iron ore via 
Cuddalore at 256,000 tonnes and Pondicherry at 2.0 lakh tonnes. 
The additional commitment involved was 1.50 lakh tonnes to Cud-
dalore and 2.0 lakh tonfies to Pondicherry, Furthfl"more following 
the commissioning of the Khandwa-Hingoli M. G. Jink and the ~ 

sequent availability of through North South M. G. link in the 
year 1961, an increase of 50 per cent in the then existing north to 
South traffic via Dronachellam was estimated. As the available line 
capacity on the D ~ ~  sec-
tion was not considered adequate to deal with this anticipated in-
crease in traffic certain line capacity works such as additional loops, 
extension of loops etc. were undertaken. 

3. On the other hand while planning for the new B. G. line from 
Hospet to Guntakal, movement of additional ore traffic of 1.5 m_ 
tonnes over Hospet ~  section was taken into account 
This ore traffic was to meet the export commitments via the Madras 
Harbour. In 1961-62, i.e. prior to the laying of the ~  

B_ G. line the movement·of iron ore was about 5.3 lakh tonnes. D ~ 

ing 1972, the movement of iron ore on the B. G. route to Madras 
Harbour was of the order of 2.0 million tonnes. During the 5th 
Five Year Plan, this movement is expected to go up to about b.O 
million tonnes. 

4. It will thus be seen that although both these projects viz. 
augmentation of the capacity on the M. G. Guntakal-Dharmavaram-
Katpadi-Villupuram sectieD and the laying of the Hospet-Guntakal 
B. G. line were planned simultaneously but both of them were 
justified on completely different counts. It is unfortunate that the 
traffic on the M. G. section did liot come up for various reasons al-
ready'explained earlier. 

The observations of the Committee are noted. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACI 
V!79 ~  dated 20·10-1973\28, ~  1895.] 

Rec:ommendMioa 

The Committee have been informed that at against a target of 
2.5 milHotl tonnes the Singrauli coalfields did not produce any coal 
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<luring the Third Plan period. ~  ,stimate of 10 million tonnes pro-
duction at the end of the Fourth Plan does not ,appear to be based 
on any project reports. This was scaled down to 4.37 million tonnes 
and even this has not materialised. The Committee hope that efforts 
to develop the coalfields will be attended by enhancement of pro-
duction and utjlisation of the railway line constructed for the pur-
pose. 

[So No. 23, Para 5.65 of Appendix V of 79th Report of PAC (Fifth 
Lok Sabba)] 

Action taken 

Apart from completing tbe Jbingurda mine in the Singrauli coal-
field, which was taken up for implementation in the Third Plan, the 
National Coal Development Corporation took up one more mine for 

~  at Borbi in the same field in the Fourth Five Year 
Plan. The production expected from this coalfield in the current 
year is about 2.10 million tonnes, which would be supplied to the 
linked pg.wer stations at Orba and Renusagar. 

2. During the Fifth Five Year Plan, the Coal Mines Authority, 
.of which the National Coal Development Corporation has become 
a subsidiary, has planned to increase the production from Singrauli 
coalfield to about 7.3 million tonnes by 1978-79. In addition "to the 
existing two mines already mentioned, four more projects will be 
taken up during the Fifth Plan. The total capacity of all these pro-
jects when they are fully completed in the Sixth Plan, would be 
about 12 million tonnes. Out of the production of 7.3 million tonnes 
expected in 1978-79, a small quantity would be consumed in the 
colliery itself and the balance of 7.1 million tonnes would be avail-
able for the linked Obra Power Station (1550 MW-about 5.86 
million tannes) and the Renusagar-power station (245 MW-1.24 
million tonnes). No coal 16 expected to be available from this field 
for supply to other COIJ,S1.1mers, requiring movement over the Sing-
rauli-Katni raU link. The possibility of utilising this line as an 

I,: .additional outlet for Bengal-Bihar coal is under examination. 

fDeptt. of MineS. O.M. No. 23 (80) /73-CI, dated 22nd Nov. 1973] 
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Reeommendation 

-_ .. .-., .. ~ .--. 

An assessment of the railways before December, 1969 revealed 
that the working of the Singrauli-Katni line would result in loss 
of about Rs. 1.35 crores annually. There is now stated to be some 
hope of getting lime stone to be moved from Katni area to Bokaro 
and some possibility of moving coal from Karanpura and diverting 
some from Bihar and Bengal going to Western India and to the Nor-
thern area along this line. The Committee would urge that these' 
should be examined expeditiously so that the loss on the line may be 
reduced. 

[So No. 24, Para 5.66 of Appendix V of 79th Report of 
PAC (Fifth Lok Sabha)] 

Action taken 

The Ministry of Railways are pursuing the question of better 
utilisation of the Singrauli-Katni branch line. This section was opened 
for Goods traffic in February' 72 and from some stations situated 
on this section outward traffic in lime stone, charcoal and forest 
produce is being offered. The traffic offering on this section and 
being cleared is showing an upward trend as would be seen ~  

the figures of loading during the years 1972-73 and 1973-74 (upto 
August' 73) given below: 

.. _.-------------------

1972-73 

1973-74 • 
(upto Aug'73) 

Year No.ofwagonsl08dec{ Monthly 
(in terms of four- Average 

wheelers) 

691 

390 

2. Messrs Bokaro Steel Limited has submitted a proposal for the' 
construction of a Siding from Khanna Banjari station on this section 
to their lime stone quarries nearby. This proposal is under examina-
tion and a final decision is expected to be taken shortly. 

3. Proposals are also in hand to divert isome coal traffic from the 
Karanpura coalfields to Western India destinations via this line .. 
This will, however, involve a revision of the existing rationalisation 
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scheme for the movement of coal and will also require provision of. 
additional locomotives and staff for carrying this tramc over this 
section. This aspect is also under examination and it is expected that 
diversion of some coal tramc via this route will be arranged shortly. 
4. Apart from the originating traffic offering from this section as 

indicated in para 1 above, there is also traffic in bauxite from Katni 
and Sahdol areas to the Hindustan Aluminimum Corporation Limi-
ted at Renukoot. This route provides a shorter route for this traffic 
than that via Chheoki over which this traffic was moving earlier. 

, 5. It is expected that the traffic offering from the stations on this-
new line will also develop. With the increased loading expected to 
materialise from the stations on this section and also diversion of 
some of the traffic which is under consideration, it should be possi-
ble for the Railways to reduce the loss on this line. 

[Ministry of Railways (Railway Board) O.M. No. 73IBCjPACIVI7g-
(22-24), dated 6-11-1973115,Kartika, 18951 

Recommendation 

The Committee are unable to appreciate the delay in standardising 
the drawings for 22.9 tonne solid wheel set the USe of it having been 
decided in 1962. The explanation that it has not been done owing 
to the fact that indigenous production has not started is not con-
vincing. Since in the absence of indigenous availability, such wheel-
sets were being imported, there was no justification for keeping the 
standardising work in abeyance. While the Committee expect that 
this should be done forthwith, they desire that Railway Board should· 
see that there is no such delay in future. 

[So No. 27, Para 6.14 of Appendix V to 79th Report of 
PAC (Fifth Lok SabhaH 

Action taken 

It is submitted that solid wheelsets procured against two previouS" 
contracts were delivered by the end of 1964 and Feb. ~ respective-
ly. A great deal Of study with regard to wearing characteristics of 
these wheelsets, behaviour of track and track fittings was necessary 
before these solid wheel sets could be ado})ted as a positive standard. 
Such a study to be based on factual performance data by its very 
nlture normally takes 4 to 5 years. Keeping in mind that RDSO 
~  already notified adoption of those wheelsets as standard in June 
1972 and also that they are engaged in several wide ranging studies,. 
it may be submitted that the time taken by the RDSO to standardise-
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·these items may not be deemed as ~  The Committee's obser-
vation that there ~  be no such delay are noted. 

,{Ministry of Railways (Railway Board) O.M. No. 73,.B(C)-PACIVI79 
(25-27) dated 31-10-197319, Kartika, 1895.] 

Becommenclation 

The Audit Paragraph prings out the issue of proprietary certificate 
'in favour of a foreign firm for purchase of carbon brllBhes required 
for maintenance of electric locomotives on single tender basis without 
~  other sources of availability and the resultant extra foreign 
.exchange expeniture of about Rs. 0.48 lakh. That the foreign firm 
was in fact procuring the carbon brushes from a French firm and 
supplying to the Railways and that indigenous production was al-
ready established with the technical guidance from the latter did 
not regret ably come to notice till their representatives met the Railway 
officials in February, 1970. The plea of the Railway Board that no 
attempt was made to locate alternative source as there was dim-
-culty about the availability of brushes from the original source is 
totally unacceptable. The question is not really whether there is 
-difficulty in procuring them from the original source but is one of 
-getting them at the rates favourable to the Railways. The Commit-
tee cannot appreciate the practice of classifying an item as proprietary 
as a matter of routine. The Committee trust that in fUture the in-
denting Railways, before suggesting proprietary purchases, would 
locate aiternative sources, if any, and the Railway Board would also 
t!xplore the possibility through Railway Advisers abroad so as to 
procure the requisite stores at most competitive rates. 

[5. No. 28, Para 6.27 of 79th Report of 
PAC (Fifth Lok Sabha)] 

Action taken 

The obse.rvations of the Committee are noted and the same have 
·.also been brought to ~ ~  Qf the Railways vide Board's letter 
No. 73-BC-PAC!VI79(28) c\ated 21-6-1973 (Annexure). 

This has been seen by ~  

1;Ministry of Railways (Railway· Board) O.M. No. 73-BC-PACIVI'79 
(28) 4ated ~ Sravana, ~  
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ANNEXURE 

~ B  or AiI>lA 
MIN·ISTRY ,OF RAILWAYS 

(RMLWAY BOARD) 

No. ~~ I I  New Delhi Dt. 21-6-73 

The General N.:anagers. 
~  JndiaaBaUways, 
~  DLW. l€F. 

The Chief Administrative Omcers, 
Metropolitan Tran_port Project. 
Madras, 'BolBbay and Delhi. 

The General ¥anager, 
M.T.P. 
Calcutta. 

/yaiBth4 31, 1895. 

SUBJECT: PAC's Recommendation S. No. 28 contained in Para 6.27 
of their 79th Repotft(UW2-78) on pam 17 of C&AG's Re-
port on llailway, lorl9'1o-71-Purcbase f1/ carbcm brush .. 
from a foreigft 'firm on single tender boaiB ~  u-
ploTing cdtematiue .otlTCel. 

A case bas been reported in ,theC&AG's Repollt on Bailways for 
19'1Q-'11 in which a cQnkact was ,awarded 'to a fCMetgn ftrm on single 
tender basis in June 1968 for supply of carbon brushes for mainte-
nance of electric locomotives treating it as a proprietary item of the 
~  ~  S\lbsequently, it was revealed in Feb. 1970 that the 
carbon bru,shes ~  avaUllble for direct import from the sUb-con-
tractor to the foreign firm at a much lower price and this fact was 
also known to' the railways who were obtaining carbon brushes in-
,ciigerwlUlytrom certain finns who imported the raw material from 
the sub-contractor. The purchase of the carbon brushes from the 
foreign ,firm in June 1968 without exploring alternative soureeS. there-
fore, led to an extra expenditure involving foreign exchange. In this 
connection the Public Accounts Committee have made the following 
observations in their 70th ,Report '(1912./.1'3),: 

"6:27. The Audit paragraph ~  out :the tuue of proprietary 
- -certificate infa·vourdf ~  firm for: ~  of carbon 

~  ~  ~~  matntena!lce rJ!. ~  locomotive 
on single tendet basis without exploring other sources of 
availability and the resultant extra foreign exchange ex-

2894 LS-4. 
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penditure of about Rs. 0.48 Lakh. That ~  foreign firm 
was in fact procuring the carbon brushes from a Fresh 
firm and supplyitlg to the Railways and that indigenous 
production was· already established with the technical 
guidance from the latter did not regrettably come to notice 
tUl . Uleir representatives met the Railway officials in 
February, 1970. The plea o'f the Railway Board that no 
attempt was made to locate alternative source as there 
was no difficulty about the availability of brushes from 
the original sourCe is totally unacceptable. The question 
is not really whether there is difficulty in procuring them 
from the original source but is one of getting them at the 
rates favourable to the Railways. The Committee cannot 
appreciate the practice of classifying an item as proprietary 
as a matter of routine. The Committee trust that in future 
the indenting Railways, before suggesting proprietary 
purchases, would locate alternative sources, if any, and the 
Railway Board would also explore the possibility through 
Railway Advisers abroad so as to procure the requisite 
stores at most competitive rates." 

The Board desire that the abavE' observations of the Committee 
should be carefully noted and it should be ensured that in all future 
purchases of stores from  foreign firms, necessary prior investigatinns 
are carried out to locate cheaper alternative sources before issuing 
a proprietary certificate in favour of foreign firms. The power to 
issue of such proprietary certiftcates should in such cases rest in-
variably with oftlcen not below Deputy Head of the Departmentl. 

Please acknowledge receipt. 
.  I 

DAjNil. 

No. 73-BC-PACjVI79(28) 

Copy to:-

(0. P. DODOJA) 

Jt. Directo1', Electrical Engg. 

(Traction) Railway Boat'Cl. 
'. 

New Delhi, Dated 21-8-1973. 

(1) ADAI (Rlys.), Nevi Delhi (with ~ . spares). 

(2) Electrical, RS(F)I,lijl(F)II, RS(G), RS(S!g) , RS(WTA). 
RS(B) , RS{I) , RS(EO,RS(Tech.)D, RS(Tech.), RS War-
ranty CeIlj M(N).M(G). M(L), M(M&P), Dev. Cell, 
Wheel & Axle Plant Cell, M (W), M (P)? BE (E), RE (8), 
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+F (Loans) , F(Ex), F(S)!, F(S)JI, F{S)!II, F(X)I, 
·F(X):rJ, &, Trach Branches. 

Reeommendation 

During the period 1967-68 to 1970-71 rates higher than those 
allowed to firms located around Calcutta were allowed by the Rail-
ways for the fabrication of CI sleepers to' two ~ manufacturers 
in the Delhi region causing additional expenditure of Rs. 10 lakhs. 
The justification given that the Railways had a freight advantage 
calculated at the public tariff rates lacks force. The Railways apply 
what Is called RMC rate which takes into account only the direct 
costs for ,the movement of their own material. That this rate will 
apply only if both the consignor and the consignee happen to be 
Railways does not appeal to the Committee as the raw material for 
the fabrication of sleepers are supplied at the RMC rates and the 
sleepers are solely for railway use. Further no revenue earning 
freight was likely to be displaced by the transport of CJ. sleepers 
from Calcutta. In view of this the Committee cannot but conclude 
that the Railways have not safeguarded their interest well. The 
Committee would suggest that in future while: calculating price 
advantages the freight element should be calculated. only at the R¥C 
rates provided there is adequate line capacity to haul the material 
from the distant place. 

[So No. 29, Para 6.54 of Appendix V of 79th Report of 
PAC (Fifth Lok Sabha)] 

AdioD ~ D 

The observation of the Committee insofar as the procurement of 
C.I. sleepers is concerned is noted. In regard to general procurement, 
it is not possible to accept Committee's recommendations for the 
following reasons:- SI..-hmzzTm 

_ (a) It will involve reference to Traffic Department in nume-
rous cases. 

(b) A tender may involve more than one despat4hing station 
and more than one consignee station. j' Line capacity will 
then have' to be ascertained from the various despatching 
stations to the various consignee stations in respect of that 
tender. ' 

(c) As line capacity may vary station to station in the same 
tender, it may happen that .adequate line capacity may be 
available between some set of stations and may not be 
available for some other set of stations. This would meaJ:l 
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that RMC rate would have to be taken fc1r calculations 
for some stations and some other rate for some other 
stations. In view of this,. calou1ations and comparisons 
are likely to become cumbersome and confusing. 

(d) Line ~  may vary 'from season to season on the same 
~  As delivery ot supplies against a tender may be 

S'pread over a period of time, the position with regard to 
adequate availability or otherwise of line capacity may vary 
during that period. Line capacity may also vary depending 
on execution of line capacity works from· bme to time. It 
may also vary according to Commodities or ~  const-
raints like temporary traftlc restrictions, availability of 
wagons of a particular type, etc, 

(e) Even aarmm.ing that in a particular case adequate line capa-
,cityiB not available, the other revenue earning traffic that 
rmay be qisplaced may be high-rated or low-rated as com-
,pared to the material bei.ng ordered and, therefore, a 
.precile asseasment; of the situation with regard to the 
comparison of prices does not seem to be feasible. 

(tfnrtistry of Railways (Railway Board) O.M. No . .73-BC-PAC/VI79· 
(29), dated 20-10-1973128 Asvir.a, 189"\.1 

Recommendation 

Bronze borings emanating in the Railway Workshops are got 
converted by the Railway through the agency of contractors into 
Railway Bronze Ingots to the ~  prescribed by the Indian 
Standards Institution. The Audit paragraph brings out two cases 
of caneellatioii of tendetts reoelved in OctoberlNovember, 1969 and 
l'e-invitation of tenders which resulted in an extra expenditure of 
about Rs. 1.4 lakhs. This was primarily due to the fact that the 
Tender Committee was not aware that the validity of an emergency 
amendment to specification issued by the Indian Standards InsUtu-
tion, which had the -effect 01. raising the limit of impurity in the alloy 
to enable the maximum useofecrap, expired on 10th January, 1968. 
The circular dated 7th Ncwember, 1967 of the RDSO in this regard 
Is reported to have been obviou8ly lost si-'t of, The Committee 
would also like to know whether there have been other similar 
lapses in the Central Railway, and in other Zonal Railways. 

The Committee ~  the ~  amendment did 
not layc16wn any period 'for which it was applicable. Although the 
BDSO's circular dated 7th November, 1961 indicated that the amend-
ment had been adopted for the period of emergency only and the 
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emergency was lifted on 10th January, 1968, it was only 0.11 21st July, 
1970 that the RDSO speciflcaDy indicated that the amendment cea5ed 
to have any more validity. In view of what has happened in the 
cases referl'ed to in the foregoing paragraph, the Committee would 
like the' Railway Board to consider rationalising the procedure .for 
notftfying such amendments to· place matters beyond doubt. 

[So Nos. 32 " 33. Paras 6.91 & 6.92 of 79th Report of 
PAC (Fifth Lok Sabha)] 

The observations ot the Committee ate noted. The Committee 
are advised that except for two isolated cases one each OJ). the South-
ern and South Central Railways, there have been no otller cases of 
acceptance of tenders to the emergency amendment 2E of 1966. These 
cases, howevet, did not ~  any extra expenditure in mender-
ing. 

The specifkation section of the Research Design & Standards 
Organisation deals with the adoption of nearly 6,000 1.5.1. Specifi-
cation, their revision and amendments and' also the revision and 
dmendments to the various high ~ ~  specifications. Processing of 
these cases have to be done very ~  The RD.S.O. notify the 
adoption, modification or cancellation, of I.R.S. and I.S.I. specifications 
throughtbeir monthly notification. and quarterly notificatiODl. The 
procedure being followed by the RD.S.O. in noUfyiJJg the adoption 
or modification of I.S.I. specification for railways use is considered 
as satisfactory. In this case there has been no failure on the part of 
the RD.S.O. but the ~ has been OD the pari of the railways in 
maintaining their speoifications 'I,lptodate in accordance with the 
notifications issued from time to time by the R.D.s;O. 'The railways 
have, therefore, ~  asked to' ,be more careful ia maintaifting their 
list of approved specifications ~  ,wlJ,th refereace to the cir-
culars iaued by tbe B.D.S.O. . 

This has been seen by Aud*t, who have stated that the position 
hllfl bei@I'l vetifted only by the Chief Auditors, Central, . Eastern. 
Southern and South Central 'Railways. Therefore the matter has 
been referred to other Chief Auditors for verification. 

[Ministry of Railways (RaiIway Board) a.M. No. 13-BC-PAC/V/79 
_ (32 .. 33) dated 28-9-197318 Asvina,. 1895.] 

Bee ........ datioD 

In the 11th Report (Fifth Lok Sabha), the Committee took note 
~  the ~  in the utilisation of the installed capacity of the 
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steel foundary at the Chlttaranjan Locomotive Works. This Audit 
paragraph brings out unsatisfactory utilisation of the spare capa-
ci ty. Although all the 5 items of steel castings ordered for by the 
Integral Coach FactorY should have been supplied by September, 
1968, 52 per cent of Qne of the items and 32 per cent of another re-

~ to be supplied at the end of December, 1972. This does 
, little credit to the foundry. That there were heavy rejections in 
all the items supplied which were as high as 100 per cent in respect 
of one item and that the defective supplies are yet to be rectified 
make it still worse. Further,as against Rs. 8.15 lakhs recoverable 
from the Integral Coach Factory for the supplies made the loss in-
curred worked out to Rs. 5.21 lakhs excluding rectification charges 
and freight. Thus what was' a case of non-utilisation of the full 
capacity has become one of highly unsatisfactory utilisation. The 
Committee therefore desire that the working of steel foundry of 
the Chittaranjan Locomotive Works should be thoroughly investi-
gated so as to take remedial measures to not only fully utiliSe the 
capacitJ but also to utilise it efficiently and economically. 

[So No. 34, Para 7.14 of 79th Report of P.A.C.-(Fifth Lok Sabha)] 

Action taken 

The Committee's ~  regarding efficient an9 econon.ic 
utilisation of the capacity in lhe Steel Foundry at Chittaranjan 
Locomotive Works has been n6ted. 

Out of the 5 orders for steel castings placed by the Integral 
Coach Factory OIl Steel Foundry, Chittaranjan, 2 have since been 
disposed of and action regarding the balance 3 orders is 'being ex-
pediteti after rectiftcation etc. It may, however, be pointed out that 
the orden and the rejectible castings for Integral Coach Factory 
made by Chittaranjan Locomotive Works represent a low percent-
age of production capacity of the Steel Foundry, at Chittaranjan. 
Further, consequent upon tapering down of the production of steam 
locomotives the product mix of clstillis changed, requiring Steel 
Foundry, Chittaranjan to take on more intricate castings requiring 
higher manhours. 

As regards the utilisation of the capacity of the Steel Foundry 
fully, the matter has already been examined on detail. In this con-
nection attention is invited to the detailed reply submitted by this 
Ministry on 8-6-1973 to ·the Committee's observatio!lj made in paras 
3.57 and 3.58 of their 11th Report (Fifth Lok Sabha). ...... 

[Ministry of Railways (Railway Board) OM. No. B ~ I 

VI79(34), dated 31-10-197319 Kartika, 1895.] 



The Committee would like to know whether there have been 
similar encroachments in South-Eastern Railway and other Zonal 
Railways. In view of what has happened in the case relerred to 
in. the foregoing paragraph, the Committee feel that there shoUld 
be greater vigilance on the part of the departmental machinery in 
clearly demarcating the railway lands and verifying the boundaries 
periodically. 

[So No. 36, para 8.15 of 79th Report of P.A.C. (Fifth Lok Sabha)] 

Action taken 

The Committee's observations that there should be greater vigi-
lance on the part of the departmental machinery in clearly demar-
cating the railway lands and verifying the boundaries periodically 
are noted and the same have also Peen brought to the notice of the 
Railways. 

As regards Committee's enqiury about similar cases on South 
Eastern Railway and other Zonal Railways in which railway lands 
were not demarcated and encroachments remained detected for a 
long time, it has been ascertained that there haVe been 11 cases on 
all the Railways where there was some interval between the en-
croachment and the detection by the Railways. In all these cases. 
the boundaries have been demarcated. Necessary legal action is iD 
progress for the eviction of unauthorised occupants or regularisa-
tion. 

This has bet:n seen by Audit who have stated that the factual 
position is under verification by Chief Auditors of the Raifways. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACI 
VI79(35-36) dated 28-9-197316 Asvina, 1895.] 

ReeommendatioD 

The Committee have not considered it necessary to make speci-
fic ~ on some of the paragraphs in-
cluded in the Report of the Comptroller " Auditor General of India. 
They neverless trust that the Railway Board wlll take such action 
as may be necessary in respect of such paragraphs, in consultation 
with Audit. 

[So No. 41, Para 9.18 of 79th Report of P.A.C. (Fifth Lok Sabha)] 
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AdfbW.t4it 
The c:ibservations of. t!1e Committee are noted. The ifne of action 

requkecr to be taken in' each of these cases was discussed with 
Audit arid in the light of those discussions, necessary action has 
been, orlis being, taken. -

This has been seen by A'Udtt. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACI 
VI79(41) dated 28-8-197316 Asvina, 1895.] 



CIlA:PTU m 

BECOMMENDATIONSjOB5ERVATIONS WHICH THE COMMIT-
TEE DO NOT D:£:SlliE to pURSUE I IN THE LIGHT OF THE 

~ I  OF THE GOVEBNMEN't 

Jteeommen4a:tion 

The Cc:tmmittee note that a departmental committee appointed to 
go into the question of excessive consumption of fuel on the Eastern 
Railway have reeommende6 that trip .rations of fuel should be fixed 
on the ~  of gross tonne kms. or engine Kms. aIM that analysis 
of variation in consumption over the trip ration should be analysed 
monthly or quarterly. The action taken to implement these recom-
mendations on all the Zonallt.ailways may be reported to the Com-
mittee. 

[5. No. 11, Para 3.31 of 19th Report of PAC (Fifth Lok Sabha)J 

Aetion taba 

The Committee recommended thepretical calculation of trip ra-
tions on the basis of either engine kilometres or GTKms so as to devise 
a uniform formula applicable all Qver the Indian Railways, rather 
than fixing the ration for each service separately for each tripjdivi-
sionjrailway: These recommendations of thtt departmental Com-
mittee have been examined in consultation with the Zonal Railways: 
and the methodology suggested by the Committee is not workable 
on account of the various factors, a :few of the important ones are 
enlisted below:-

<a} Each section bas operating featUres peculier to itself e.g .. 
sighting of the signals, gradients, curves, engineering 
speed restrictions, wind pressurE:, composition of the trail-
ing load, etc. ' 

(b) Terminal detentions and shed detentions in various yards 
and ~  points vary and. would not be possible to-
be covered by the GTKm formula. 

,-. 

(c) For smaller sections, theGTKmIEKm earned would be 
much leu as cOlDJlared to longer sections but, tile shed 
any yard COllSl.UlWtiGJl of fuel would be the same for 
~  starting f,rom the same yard and, therefore, it will 
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not be possible to link up the consumption to GTKm/EKm 
only, because starting and terminal consumptions are a 
part of the serviee ~  

(d) The empty. wagons earn leser GTKm as compared to 
loaded wagons but the fuel consumption is not propor-
tionate to GTKrils in the two cases and the resistance of 
the train would ~ ~  to its composition i.e. Box 
wagons, four-wheelers, coveredii, empties and this resistance 
is not directly proportionate to the weight of the train. 

The majority of the ~  are not in favour of accepting the 
recommendations made by the Committee of the Eastern' Railway. 
The present procedure is to fix trip rations by taking actual trials 
on different sections with varying loads. This is ill practical procedure 
capable of easy implementation and' it is easier to pin-point and 
analyse the causes for excess consumption. The Board are, there-
fore, not in favow: of changing the existing practice. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PACj 
VI79(9-11)dited 23-10-1973/Kartika, 1895.] 

Recommendation 

The Committee have been informed that the tender schedules 
prepared by the RDSO are not scrutinised in the Board as the 
RDSO themselves initiate latest modifications to drawings and speci-
fications. Considering the lapse in this case, the Committee are of 
the view that there is a need for some s,stem of cross-check in 
order to safeguard the financial interest of Railways. Action taken 
in this regard may be reported to them." 

[So No. 26, Para 6.13 of Appendix V of 79th Report of PAC (Fifth 
Lok Sabha)] 

Action Taken 

RDSO is the attached Technical Wing 'of the Railway Board. 
'All technical records, like drawings, speciftcations and other back-
ground papers are kept uptodate by that office and, therefore, fur-
ther scrutiny of, their technical work in the Railway Board's offtce 
would mean setting up of another parallel organisation which 
wOllld mean additional expenditure. Broad scrutiny of the recom-
mendations are however made in the Board's ofIlce. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PAC/ 
VI19 (25-27) dated 31-1()..197319 Kartika 1895] 



CHAPTER IV 

D~ I B I  REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

&eeommendatio,n 

What worries the Committee more is the admitted lack of capa-
city of Railways to handle the traffic which can only be attributed 
to unplanned capital investments on Railways so far. A systematic 
study of restrictions in;lposed for lack of capacity in stations/sec-
tions and transhipment points should serve as a guide for taking 
up the essential works for execution on a priority basis to remove 
these bottlenecks. The action taken in this regard may b4! reported 
to the Committee. 

[So No.4, Para 2.21 of Appendix V of 79th Report of PAC (Fifth 
Lok Sabha)] 

Action Taken 

The normal free time allowed for loading or unloading of ,goods 
in from a wagon is now 5 hours which is considered reasonable and 
no reduction thereof is contemplated. 

In regard to Committee's observations that "the admitted lack of 
capacity of railways to handle the traffic which can only be attribut-
ed to unplanned capital investment on railways so far" it is sub-
mitted that this conclusion is not justifted. 

Planning for and provisions of aditional capacity on the Indian 
Railways on different sections is based primarily on the eatimates 
of anticipated traffic ,S given by the various Ministries and duly 
approved by the Planning CommisSion ... All capital investments on 
the Indian Railways are, therefore, designed to comply with the 
targets for movement ~  before them by the Planning Commission. 
In a developing econolhy, however, the possibility of certain sec-
tors of economy not coming up to the expectations cannot be ruled 
out. ../U a result, there' may be some sections where the anticipated 
traffic for which additional facilities have been provided by the 
Railways has not actually materialised while, on some other .sec-
thins, traffic has developed beyond the anilcipations. Such cases, 
though a few in number, are obviously beyond the Railways' con-
trol. It is, therefore, submitted that it would not be correct to say 
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that lack of capacity to handle traffic on certain sections is attribut-
able to unplanned capital investments on the Railway. 

Planning of capacity for the maximum traffic that might offer 
for a limited duration of time in a year would entail·prohibilitive 
investment on the one hand and idling of capacity ~I  major 
part of the year on the other. That is why line .00 terminal caJ>a. 
dty works a1'e ~  trafttc ~  De handled on a sus· 
tained basis witl1 som't!anOwance for fluctuations and not the maxi-
mum traffic that may beolleriDe,iM alMrt spells only. 

Occasional and sudden spurt in traffte-quantum as well as pat-
tem-ie regulated by irnpositiC'n of temporary restrictions to some· 
wbat even out the movemeftt. Likewise, no planning can take into 
account interrupUon to communicatiOfl due-' to unforeseen causes 
like floods, breaches, accidents, civil disturbances and labour trou-
ble etc. and in order to avoid congestion, ~  regulation of 
traftlc becomes ineVitable. Again, in order to meet obligations in 
national emergencies like war, drought, etc., defence and relief tra-
ffic haa to be given top-most priority and ~ important tramc has 
to be fegul,ted by imposition of suitable restriction'S. 

In a wide not-work of about 6QjOOO route kms and having over 
7000 stations, it is difficult to ensure smooth operation ali the t'me 
all over unless sufficient cushion in capacity is provided by planning 
rtseul'ees much in excess of the requirement for movement of tra-
ffic on a regular and sustained bafis whieh We can ill-afford on 
account of obvious financial and physical constraints. What is 
material is not the number of days on the entire network but for 
how many days in the year a particular stream of traffic was reostric· 
ted. Such an analysis wiD show that the incidence -of restrictions 
on individual streams of ~ is not much and that even such res-· 
trictions are by and large due to unforeseen reasons and cannot be' 
attributed to unplanned development of eapacjty. 

[Ministry of Railways (&.Uway Board) O.M. No. 73-BC-PAO( 
Vl79 (2-6) dated ~  Kartika, 1895J 

The non-utilisation of the capacity created for .the movement of 
bouTders to the Tuticorin HarbovrJlroject is a U'picaUnstance where 
. the Railways were given ~ incorrect forecast of traftic by the UJer 
Min iSUY, The Committee, ~ appreciate aa. to why -the Railw .. ys-
did not subject the anticipations of the dMinistry of Transport to a 
close scfl.l.tiny hf7fore deciding upon investment of the order of 



S5 

as. 11.50· :Iakhs' on an urgency basis. The Project ~  ~  
investment Of. • sum of about As. 13 lakhs on RaUwa,Ys ~ B etc. 
As against the estimated movement of 3 million tonnes of boulders 
by rail commenc1p.g from 1st July. 1965, the quantity Qloved. during 
seven years ended 31st March, 1972 ~  a mete 0.59 uillUOl'1 toones. 
1'11is was explained as due to delay in sanctioning the Harbour Project 
as a whole. Thus the rail facilities were provided without ensuring 
integrated execution of the Project as a whole. It is surprising how 
the Ministry of Transport and Shipping could give indication regard-
ing the transport requirement prematurely which led to unnecessary 
creation of traffic capacity. Such a casual approach to investment of 
public money cannot but be deprecated by the Committee. The 
whole matter, therefore, requires investigation to obviate recurrence. 

Another ~  casuing serious concern is that havirigindicated 
that the entire ~  would be moved by rail, the Harbour Project 
had allowed diverSion to road. How conSiderable was this diversion 
can be seen from the fact that a quantity of 1.57 lakhs tonnes of 
'boulders were moved by road from Ambasamudram to Tuticorin 
PIarbour I!rt>ject during 1969-70 and 1970-71 as against rail move-
~  of 2.34 la1m tonnes. The plea that the road transport is cheap-
er cannot be accepted in the absence of economics of the rail and 
road transports having been worked out and in view of the lower 
rates quoted by the contractor for movement by rail. The CommH-
.tee, therefore,desire that-the Ministries of Railways and Transport 
and Shipping should go into this question in detail and inform the 
Committee of the ~  taken to ensure that the rail capacitycreat-
ed specifically for carrying materials for .the barbour is being put to 
effective use. 

, 
[5. Nos. 18 and 19, paras 5.34 and '5.35 Appendix of V of 79th 

Report of the PAC (5th IA Sabha)] 

Action taken 

When the ,scheme for development of T\tticorin Harbour as a 
major port was drawn ·in 1963 it was envisaged that for armouring 
the breakwaters, a.bout 3 milli,on tonnes of stones -each weighing 3 
.to 8 tonnes wouldbave ~  to tl1.e barbour site from Am-
b.asamudran\. On this bastS, the Southern Railway was.$SIted. to 
,provide the Inecessary 'siding facilities as well .as the capacity wollks 
for moving the stones. 

When the layout of the harbour, cross section of breakwaters etc. 
were fin'ilised later by medel studies in the Central Water and 
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Power Research Station, Poona, a detailed project estimate was 
worked out in November 1964 according ~ the quantity of 
armoured ~  to be moved from Ambasamudr8lll was estimated ' 
at 1.75 mlllion tonnes. 

In aceordance with ~  revised estimates for the movement of 
stones, the quantity conveyed by rail and road are furnished below: 

~  

Total estimated requirement of armour stones for the project 
(Rrneed). .  .  .  .  •  •  .  . 18· 00 lakh tones. 

Quantity of Boulcters moved by rail upto zo.IQ-1973 . 8· 08 lakh t D~  

Quantity of Boulders further expected to be moved by rail upto en::{ 
of Project' 4' 6S lakh tonnes. 

In regard to the more intensive utilisation of the rail capacity 
created specifically for carrying materials for the harbour, it 1s ~ 

mitted that it has since been decided that in addition to utili$ing 
rail facilities for movement of armour for the construction of South 
and North Breakwaters, certain quantities of metal and spalls re-
quired for the casting of cement concrete blocks would also be mov-
ed by rail. Already, after June, 1973, 70 tonnes of X ' tonnes, 3,004 
tonnes of spalls and 758 tonnes of stone metal have been moved by 
rail. 

[Ministry of Shipping and Transport (Transport Wing) O.M. No. 34-
PDII(19) 172, dt. 23rd Nov. 1973] 

When the scheme for development of Tuticorin Harbour as a 
major port was drawn up in 1963 it was envisaged that for armour-
ing the breakwaters, about  3 million tonnes of stones each weighing 
3 tonnes would have to be brought to the harbour site from Am-
basamudram. On this basis, the SoutherR Railway was asked to 
provide the necessary siding facilities as well as line capacity works 
fat .moving the stones. 

2. When the layout of the harbour cross section of breakwaters 
etc. were finalised later by model studies in the CentialWater and 
Power Research Station, Poona, a detailed project estimate was 
worked out in 'November 1964 accoming to which the quantity of 
armoured stones to be moved ffOm Ambasamudram was estimated 
at 1.75 miDion tonnes. In regard to investment by the Southern 
Railway, it is submitted that it has already been brought out earlier 
that the forecast of traffic was discussed at various le\Tels and was 
finally confirmed by the Ministry of Shipping & TranspOl't.The 
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Project authorities had also undertaken heavy investJ;nent on deve-
loping siding facilities to facilitate loading of the projected traffic. 
It had also been confirmed that transport by rail way expected to 
be cheapter than by road. There is nothing further that the Rail-
ways could bave done to satisfy themselves about the materialist-
tion of traffic. 

3. The planning for railways development has to fit in with the 
ovS!rall planning of country's development, as they provide the 
necessary ~ therefor. When another wing of the Gov-
ernment, in this particu1ar caSe the Ministry of Shipping and Trans-
port, takes up a Project and desires transport facilities for the same, 
that Ministry alone is competent to project the traffic that would 
require rail Transport and ~  Railways do not have the expertise 
to question such a forecast. This is particularly true when the Pro-
ject authorities themselves had invested a sum, larger than that in-
vested by Railways for development of facilities for rail transport. 
On the other band, had the Railways not provided for the facilities, 
and the traffic had materialised as per forecast, the lack of rail trans-
port would have held up the execution of the Project. 

4. In such cases, Railways have no choice but to be prepared to 
handle the projected level of traffic and if that fails to materialise, 
the concerned Ministry, which initially gave the forecast, has neces-
sarily to shoulder the responsibility. 

5. The Ministry of Shipping & Transport are being once again 
requested to ensure fuller utilisation of the capacity created specifi-
cally for carrying the traffic for the Harbour. 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. 731BI (C) IPAClVl79 (18-19), 2nd Nov. 1973111 Kartika 1895]. 

Recommendation 

The Committee note that pursuance to a policy decision taken by 
the Railway Board both solid wheels capable of being tyred and 
composite wheels (built-up wheels) were to be accepted depending 
upon the price advantage for carriage and wagons. It is regrettable 
that the permiSSible alternatives were not included in the schedule 
of requirements for the global tender floated in June, 1970 for pro-
curement of 22.9 tonnes plain bearing wheel setS. This omission and 
the consequent need for re-tendering compelled the Railways to pay 
higher prices. The RDSO are stated to have furnished the speci-
fication for built-up wheelsets only, overlooking, their sketch for 
wheel sets with solid wheels. The Committee consider this to be 
a costly slip especially in view of the fact that the RDSO sketch for 
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solid wheels was prepared as early as 1962 and solid wheel$ets were 

in fact procured and used earlier. The 'Committee trust that'respon-
sibility for the lapse will be fixed. 

[.s. No. ~  ~ 6.12 of Append,ix V to 79th Report ·ofrAC(Fifth 
,Lok Sabha)]. 

Actiea '_en 
It will Qe ~  that at the ~  of time when tender ~

dules of GP-:56 were being scrutinise-:! in 1;WSO in late 1970, only 
~  (built up) wheelset was the approyed standard and solid 
wheelsets to ROSO sketch were under observation. Since the 
accepted ~  is tp invite tenders ·for the I ~  ~  

OQly, composite wheelsets alone were shown in the tender schedule. 
The ~  that solid wheelsets had been twice procured in the past 
was .known to the suppliers and they were not precluded from sub-
mitting to tQis ~  It is, however, ~  that RDSO 
<teals with a ~  variety of items ~  in each item there are .(!om-
pIe x problems and ilence may lead to delay .inadvertently. Con-
sidering the circumstances of the case, the Railway goard would 
submit that the omission on the ,1'_rt oftheRDSO, to include the 
alternative specification should not be treated as a failure requiring 
fixation of responsibility. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PAq 
Vl79 (25-.27) dated 31-10-7319 Kartika 18951-



CHAPTER V' 

RECOMMENDATIONS/OBSERVATIONS IN ~ OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

In large sheds there should be proper arrangement for weigh-
ment on receipt and issue of coal. 

(S. No. 14, Para 3.48 of 79th Report of Public Accounts Committee 
- (Fifth Lok Sabhs)]. 

Action Taken 

There are at present no weigh bridges in the loco aheds to under-
take weighment of coal wagons and locomotiveI'. The proposal tor 
having all incoming coal wagons and issues weighed at major sheds 
has to be considered)n the light of the following: 

(i) Installation of weighbridges of heavy capacity capable of 
weighment of locomotives before and after coaling would 
involve heavy capital outlay and recurring expenditure 
for their maintr.nance and operation. 

(ii) Steam locomotive consumes coal and water even while it 
is stationary. Consequently, the difference between the 
weights of locomotive before and after coaling would not 
give correct weight of coal issued ail some coal and water 
in the tender would have been consumed during the in· 
terval. 

(iii) It affects turn-round of engines by causing extra deten-
tions for weighment. 

The availability!possibility of manufacturing the heavy capacity 
weighbridges, the financial implications and operational difficulties 
to be encountered will have to be gone into in detail. For this 
purpose a departmental committee has been constituted to suggest 
how best the recommendation can be implemented. Further action 
will be taken in the light of the report submitted by the Committee. 

(Ministry of Railways (Railway Board) O.M. No. 73·B(C)-PAC/V/ 
79 (12-14), Dated 10-10-1973/Asvina 18, 1895}. 
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Recommendation 

The Committee are concerned .to note considerable ~  

in inventory records. As against total transactions amounting to 
Rs. 564 .. 86 crores, Rs. 563.75 crores and Rs. 604.84 crores during 1988-
69, 1969-70 and 1970-71, stock verification revealed surpluses aggre-
gating Rs. 2.80 crores, Rs. 3.52 crores and Rs. 7.83 crores and short-
ages aggregating Rs. 3.71 crores, Rs. 3.02 crores and Rs. 6.71 crores 
respectively. Thus unsatisfactory maintenance of the stores records 
for receipt, custody and issue of stores and inventories is clearly 
indicated. Only a thorough investigation of the discrepancies will 
reveal the nature of ac.counting irregularities and the extent of 
actual losses due to pilferage etc. The Committee would, therefore, 
stress that these should be investigated promptly and result!'! inti-
mated to them. 

[So No. 15 Para 4.7 of 79th Report of the P.A.C. (Fifth Lok Sabhs)]. 

Action taken 

The observations of the Committee are noted. The Railways 
have been instructed to investigate the surpluses and shortages for 
1971-72 and 1972-73 and intimate the result. The Committee wilJ be 
advised of the outcome of the investigation in due course. 

[Ministry of Railways (Railway Board) O.M. No. 73-B(C)-PAC/V/ 
79 (15-16), dated ~  Kartika, 1895]. 

Recommendation 

The railway line to provide an outlet for Singrauli coalfields to-
wards Katni was included in the Third Plan against the provision 
of 200 miles required in connection with the development of coal 
industry. The national (',.)al Development Corporation is stated to 
have indicated in June, ] 960 that the future plans for the Singrauli 
coalfield was to feed the consumers in Central and Western India 
from this source. Further development of mines to 10 million ton-
nes level was expected by the Fourth Plan by which time the Sing-

~  line was also scheduled for completion. It was on this 
basis that the line was sanctioned in December, 1962. However, on 
16th August, 1962, the Ministry of Mines are stated to have inform-
ed the Planning Commission that they were not in favour of in-
c1uding Singrauli-Katni line against the Third Plan provision. Un-
fortunately this letter did not come to the notice of the Railways 
until November, 1967. The Committee have been given to under· 
stand that the construction of the line was considered by a Com-
mittee of Cabinet (Economic Coordination) on 18th Augnst, 1962. 
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The Committee have not been made aware of the exact considera-
tion that weighed with the Cabinet Committee and the date before 
them in deciding upon the construction of the line. They would 
also like .to know whether the objections of the Ministry of Mines 
were brought to the notice of the Cabinet Committee at any time. 

rs. No. 22, Para 5.64 of Appendix V of 79th Report of PAC (Fifth 
Lok Sabha).] 

Action taken 

The observations of the Committee are noted. 

As regards Committee's enquiry regarding the exact considera-
tion that weighed with the Cabinet Committee in deciding upon the 
construction of the Singrauli-Katni line and whether the objections 
of the Ministry of Mines were brought to the notice of the Cabinet 
Committee at any time, it is submitted that the matter was referred 
to the Planning Commission and the Cabinet Secretariat. The 
Planning Commission have stated that their file on the subject was 
destroyed in December 1971 and they are not in a position to clarify 
whether any action was taken to inform the Cabinet Committee. 
However, the matter is still under consideration in consultation with 
Cabinet Secretariat. 

:Mil1istry of Railways (Railway Board) a.M. No. 73-B(C)-PACrv / 
79(22-24). Dated 7-11-1973/16, Kartika, 1895.] 

Recommendation 
I 

From the explanations given the Committee are convinced that 
there is a case for increasing the utilisation of Railway scrap beyond 
50 per cent in the manufacture of C.I. sleepers through contractors 
in substitution of pig iron which would result in savings in view of 
the large availability of scrap and considerable price differential 
between pig iron and scrap after the decontrol of the former in 1965. 
The Committee, however, note that the matter is under examination 
by a Foundry expert. His recommendation in this behalf and the 
action taken may be reported to the Committee. 

The Committee have been informed that no inspection is done at 
the manufacturing stage to find out the proportion of the scrap 
actually used. Further, no test to bring out the chemical composI-
tion of the final product is conducted. As the pig iron supplied to 
the sleeper manufacturers by the steel plants during the period 
1967-68 and 1968-69 was far below their requirement, it is not poSSi-
ble to rule out use of cheaper scrap in greater proportion than al-
lowed. The Committee would, therefore, suggest that a satisfactory 
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chemical test or in the alternative an inspection at the manufactur-
lng stage should be provided for to guard against use of sub-standard 
scrap in greater proportion. ' 

rs. Nos. 30 & 31, Paras 6.83 and 6.84 of Appendix V of 79th Report 
of PAC (Fifth Lok Sabha).] 

ActiOt1 taken 

The matter regarding utilisation of railway scrap beyond 50 per 
cent in the manufacture of C.I. sleepers is still under examination 
of Mr. Sandell, a Foundry Expert. He has promised to forward his 
recommendation soon. As soon as the recommendations are receiv-
ed the matter will be examined by the Board and action taken would 
be reported to the Committee. 

Regarding inspection at the manufacturing stage to guard against 
the use of sub-standard scrap in greater proportion, the matter has 
been referred to the Inspection wing of DGS&D. After receipt of 
comments of DGS&D (Inspection Wing) the matter will be examin-
ed; further action taken will be reported to the Committee in due 
course. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PAC/V /79 
(30-31) dated 30-10-1973/8, Kartika, 1895]. 

Recommendation 

The Committee find that 2.05 lakh sq. ft. of Railway land at 
Burnpur (South-Eastern Railway) were encroached upon by two 
private firms since 1937, according to their admission and that the 
encroachment was detected by the Railway Administration in 19561 
1957. The Committee further find that eviction cases have been fil-
ed before the Estate Officer recently. As the matter is sub-judice, 
the Committee do not wish to make any comment at this stage. The 
outcome of the cases may be reported to th\'m in due course. 

rs. No. 35, Para 8.14 of Appendix V of 79th Report of P.A.C. (Fiftb 
Lok Sabha).] 

Action taken 

Both the eviction cases are still pending before the Estate Officer. 
The outcome of the cases will be advised to the Committee as soon 
as these are finalised. 

[Ministry of RaHways (Railway Board) O.M. No. 73-BC-PAC/V /79 
(35-36) dated 28-9-1973/6, Asvina, 1895] 



The Committee regret the delay in determining the value of 
72.7 acres of land at Delhi taken over by the Northern Railway 
from the Defence Department 6 years ago. Although the Defence 
Department demanded price at the rate of Rs. 40 per sq. yard, ac-
cording to the Deputy Commissioner, Delhi, this rate was for fully 
developed land and the price of land taken over by the Railway was 
Rs. 6 per sq. yard only. Further, the Committee find that the price 
paid for the land in the same area acquired through the Delhi Deve-
lopment Authority was Rs. 8 per sq. yard. On the basis of rate 
indicated by the Deputy Commissioner, the Railway has made an 
overpayment of Rs. 47.95 lakhs which, however. has not been ac-
cepted by the Defence Department. After going through the facts 
of the case the Committee cannot resist a feeling that the Defence 
Department has not taken a realistic attitude. As it is undesirable 
to inflate the capital-at-charge of the Railways with the attendant 
dividend liability, the Committee would urge that Government 
should see that a settlement is reached early. 

[So No. 37, Para 8.25 of Appendix V of 79th Report of P.A.C. 
(Fifth Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. 

With a view to reaching an early settlement with the Ministry 
of Defence, a meeting between the representatives of the Ministries 
of Defence and Railways was held on 2-8-1973. At this meeting the 
Ministry of Defence proposed to have the question of valuation of 
land made over to the Railways re-examined by the Deputy Com-
missioner, Delhi. 

The matter will be further pursued with the Ministry of De-
fence to arrive at an early decision. 

This has been seen by Audit who have stated that the Commit-
tee may be advised of the final outcome in due course. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PAC! 
VJ79(37) dated 13114-9-73, 22123 Bhadra 1895]. 
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Recommendation 

The Committee find that 38 imported underframes were received 
by the Southern Railway and the connected bogies, and acceoories 
were cleared by the Eastern Railway; the consignments thus got 
separated and it took nearly 7 years to connect them. It is surprising 
that neither the Southern Railway nor the other Railways to whom 
the under-frames were despatched by the Southern Railway, pursued 
promptly the non-receipt of bogies and accessories. It is equally 
surprising that the Eastern Railway did not appear to have taken 
prompt action to despatch the bogies and accessories to the Railways 
concerned. While the Railway Board have explained the circum-
stances under which the bogies and accessories got disconnected from 
the under-frames, no explanation is forthcoming as to how they 
remained unconnected on the Eastern Railway till 1966. The Com-
mittee hope that suitable action will be taken against those fOUJ'1d 
responsible for the inaction in the matter especially as it resulted in 
non-utilisation of 18 underframes costing Rs. 7.8 lakhs for over a 
decade. 

IncidentaJly the Committee find that the materials relating to 6 
underframes appeared to have been  lost while in the custody of 
the Eastern Railway. The matter requires investigation. 

After going through the case the Committee are unable to re-
sist a feeling that such maChinery as the Railway Board have at 
present has not helped to link up the disconnected consignments. 
This lacuna therefore needs to be remedied soon. 

[So Nos. 38 to 40, Paras 9.15, 9.16 and 9.17 of Appendix V of 79th 
Report of P.A.C. (Fifth Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. The matter is 
under. examination in consultation with the Eastern Railway who 
have to trace the old records; it will therefore take some time to 
complete the examination. 

[Ministry of Railways (Railway Board) O.M. No. 73-BC-PAC\ 
I ~  dated 27-10-197315, Kartika, 1895]. 

NEW DELHI; 

Febnta'ry 4, 1974 

Magha 'is:-is9S-(5) 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Committee. 
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